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C. P. of 't c. 50/- 	-' 	 ??Cne for the respondents. 
deroi.' _vitj 	 . Thetis notice on the respon 

pJ,• 	
i dents to show cause as to why 

this application should not be 
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• 	. 	. 

	

• ; . .-.. 	. 	
. 	Z,ist on 9.9.96 for show 

• 	• 	- 	.•. 
 

and considoratibn.of adznie.iof 

• I... 	
• 	
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a 
Larred couflrc'-  

S. 	Muar 	for 	the 	appo'd/ 	
- r,o 	tn 	the 

ot:ice 	h 	,r--o 	dn v 	r:od 	on 

respontht 	 3 	ri 	4 	nn 	enittefl 

tatrr 	n- 	been 	fn 	jno 	snnnnred 

for 	thci 	far. 	Mr 	/ 	haira 	n-:rin ta 
	that 

th 	oni/ er of aeon roont and renuires 

PO!/V :o:oo and disrcnaL 

Lt for heaxo no -in i.. 	in 	the 

yerrondents noy 	ml nit 	yitten 

i 	-:'cnmdered inommany. 

ind 	copy 	thr 	crder 	to 

resp(rder. 

/ 

1-2.97 r n.':.har:na, 	!edrned counsel 	or 

thu r 	orjriUents has got personal diffir' 

culty. Z1r 	.Sarmalearned counsel 

appearing for applicant also needsJ*e 

time to take further steps in the case. 
Accordingty we adjourn the case til] 
7.2.97. 	 ; 
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10.2.97 	Let this case be listed on 6.3.97 forhearnfg. 
• 	

..:_- 	- 	.-. 
Meihter 	 Vic - hairman 

• 	 nkm 	 - 

- 

3 	
6 3 97 	Let this case be listed on 20 31997 for 

hearing. 	 - 

- -•. 	- 	
-- 

- 

Member 	 Vice-Chairman 

rc 	L__w<.:I( 	 •& -; 	 -. 

- 	

4 

20.3.97 	We have heard Mr B.K.Shari,learned 

) 	
£4Y 	• 	counsel, appearing on behalf of the Railway 

NO, ,4 ''' ' 	

2 	
dministrátion ata some length. Mr Sh4Lrma 

) 	
pA._L5 " 	 thereafter finds it difficult to proceed in view 

ol , ofalack of cetainintructions. He prays for 6  

- 	short adjournment, Dwhich Mr G.Sarma has no 

objeon Accordingly, for the ends of justice 

we al-low one week tefor' further hearir\g. -. 
List on31.3.1997 for ahearing., 

4- - - 
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31.3.97 	ILAt the requet of Mr. B.K.Sharri, 

- 	

learned Railway Counsel hearing is a'djoured to 

	

List 	 hearing.  

- 	 - Member - 	- 	
- 	 - - 	Vice-Chairman 
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O.A.No.149/96 

7.4.97 	 Mr 	S. 	Sarma, 	on 	behalf 	or 	B.K. 
* 	

• 

Sharm, 	who 	is 	incharge 	of 	this 	case, 	prays 	for 

adjournment 	on 	the ground that Mr B.K. Sharma 

.. 	. 	
is 	unable 	to 	attend court 	for his personal reason. 

Mr 	G. 	Sarma, 	learned 	counsel 	for 	the 	applicant, ha 
. 	 . 

.. 	 "vehemently 	opposed 

that there are other 

the 	prayer. 	It 	is 	informed 

Mr B.K. Sharma counsel also. ja 	•7 
. 	
,is 	incharge 	of 	the case. 	Considering 	all 	these 

we allow adjournment c.5 sr' 	 •ii i. 	 . 
to 	16.4.97. 

r 

Mem er • Vice-Chairman 

•• 
- 

- 

• 	 -. 

16.4.97 	 Let 	the case be listed on 	28.4.1997 

* 	
for hearing. 
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0.A. 149/96 	 . 

15-7-97 	 e have heard Mr.B,L(.haL'ma 

learned Railway counsel\ at soii lençqth 

hereafter Mr.Sharina submits tat Ac 

unable to proceed with the h efvrinq o 

the case as certain recoró.sriX1 have 

to be produced, and he prays for times 

Two weeks time allowed to which the 

learned counsel for the applicant do 

not have any objection. 
List on 30-7-97 for hoainq. 

Vician 

30.7.97 Mr. S.Sarma on behalf of Mr. 

B.K.Sharma, learned Railway Counsel prays far a 

short adjournment on the ground of personal 

difficulty of Mr. B.K.Sharma. Accordingly the 

case is adjourned till 21.8.97. 

• 
 A 

Memk

/  

er 	 Vie--Chairman 

A 
-3 'fi- 

21.8.97 	 Mr G. Sarma, learned counsel for the 

applicant is present. The learned Railway 

Counsel prays for some time to produce the 

records. 

The case is adjourned till 8.9.97 for 

heang. On that day all counsel shall remain 

present, or else the case will be heard ex 

parte. 

/ 

- 	Vice-Chairman 

• 	nk 
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O.A,149/96 

131197 	Argumits o' rboth(i yt-hecmcc1. 

ao icrd and concu&d. Oxcr: 

cevcd. 

t2cnh 

.f .  

8.1.98 	Corion order deUvered in opcn 

Court and kept i n separate sheets. Copy 

of the order shall be kept in each case. 

piicaticn is ailoied. No costs. 

c Member 	 hairrn k an 

pg' 



1 
CEWFRM. ADMINISTRATIVE TRI8UNMJ 

GUWAHATI BNCR 

Date of Order .. This 	 Dy of January, 1 998k 

JUSTICE SFIRI D.N.BARUA}1. VICE-CHAXRMAX 
SHRI G.'L.SANGLYINE. JU)MINISTRhTIVE MBER 

O.A.No. 142/96 

• 	 1. Sri B,K.Uaimary 	... 	... Applicant 

v8 

U.O.I & Ore, 	 ... 	... Respondents 

2. O.k. 143/96 
Ms.Nirmi1i Pas 	 ... 	... Applicant 

-Va- 

U.O.I & Ore. 	 .•, 	•.• Respondent 

3 9  O.k. 144/96 	 .. 	•.. 

Shri S.Goswami 	 Applicant 

• 	 -Va- 
• 	

IJ.O.I & Ore. 	 ... 	... Respondents. 

O.k. 145/96 

Kaipala Ueka 	••, 	,•• Applicant 

•vVs.I. 

U.O.I & Ore. 	 ... 	... Respondents 

O.k. 146/96 • 	 ... 

Shri P.J.D$ 	 ... 	... Applicant 

U.O.I & Ore. 	 ... 	... Respondents 

6, O.k. 147/96 

Shri P.K.arkar 	... 	... Applicant 

U.O.I& Ore. 	 ... 	... Respondents 

7. O.k. 148/96 

Shri T.K.Das 	 .. 	... Applicant 

- 	_ve_ 
u.o.i & Ore. 	 •.. 	

... espondent 

• 	 8. 0.A.N0.149/96 

Shrl S.Kumar 	 ... 	... Applicant 

-'vs... 
• 	 tJ.O.I & Ors. 	 ... ... Respondents 

• 	 9, O.A. 150/96 

Shri M.O1lose 	 ... 	,..-Applicant 

U.O.I & Ors. 	 ... 	... Respondents 

contd/- 
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IM 
10. 	O.k, 151/96 

Shri P.X,Ka)catj ... 	... Applicant 
-v8- 

13.0.1 & Ore. ... 	... Respondents. 

/1' 	
O.A.152/96 

Shri D.Cdiiy •0• 	... Applicant 
V 8UP 

130001 &.Ora. .• Respondents. ... 

O.k. 153/96 .o. 	•... 
Shri S.K.Rai ... 	... Applicant 

-Va- 

13.0.1 & Ore. .... 	... Respondents. 

0.A.155/96 

Shri B.C.Boro ... 	... Appl1cazt. 
-Vs.' 

130001 & Ore. ... 	... Respond nts. 

O.k. 193/96 
Shri Rupak Chakraborty..., 	... Applicant 

-'Va.' 

13.0.1 & Ore, a.. 	•.. Respondents, 

'OAi 42/97 

Smt. A.Devj u.. 	.,• Applicant 
-'Va- 

13.0.1 & Ora. ., 	... Respondents 

By Advocate Mr.G.Sarma for all the petitioners. 
By Advocate Mr.B.K.Shaa for all the respondexts. 

0. L • SANGI4Y INE, A)MINISTRAT lyE MEMBER, 

The above 15(fifteen) Original Applications are 

disposed of by this Common order as they involve the same 

issue, facts and grounds. 

td/-' 



• 	4 	2. 	The Railway Recruitment Board, Guwahati. 
issu4d 

the ftployment Notice No.1/95 dated. 26-4-1995 for th 

• 

	

	
purpose of appointment in various posts under the North 

East Frontier Railway. In thLs-Origina1 applications we 

• are concerned with CATEGORY No.7 $ STENOGRAPHER :(Englih) 

• in the scale of pay of Rs. 1200-2040/- mentioned in the 

Employment Notice. Pursuant to the sai4 Notice we haye, the 

following results - 

WDate of Written Test : 27-9-'95 
	L*Pom* Date of Speed Test : 04-11-95 (for 80 

Date of Speed Test : 05-11-95 (for 60 w.pm.) 
Date of Viva Voce Testj 08-11-95 
Date of panel 
approved: 	 09-11-95 

The selection Board held the viva voce test cn 
8-11-95 for the recruitment of Jr.Stenographer (En) 

under F4nployment Notice No.1/95 Cat No.7 in scle 
.: 1200-2040/- and has found 16(UR _10,SC-2,ST-12. 

CC-"2) candidates suitable for the said post and their 
names are recommended to GM/P/N.F.RailWaY/Ma11afl 
in ORDER OF MERiT. 	 I  

AGINST U. R.VACANCY 

SN Roll No. Name of Candidate 

1. 810704 Anjali Devi 

2, 810786 Asis ChakrabQrty 

 810798 Mrityun joy 	Ghosb 

 810018 Debasish Choudh.try 

 810589 Rupak chakrabOrty 
 810777 P'radip Kr.Sarkar 

70 810751 Nifln1i Das 	 • 

8. 810767 Kamãl.a Deka 

90 810794 	•• Pabitra Kr.Kakati 

0. 810759 Satyanarayafl Goswami 

AGAINST S.C.VACANCY 

1. 820123 T.KrishnaDas 

21 820246 Sanjoy Kr.Rai L 
AGAINSTS.T.VACANCY I ••  

1. 830077 Bijay Ch.BarO 

830108 Binoy Kr.Daimary. 

AGAI NST 0.B • C • VACANCX 

 840025 • 	Santosh Kumar  

 840052 Pankaj Jyoti Das." 

4' 

/ 
0 



2120 candidates had applied for theC8t6.1advrtised and 

out of them 1520 appeared in the Written Testj;172 appeared 

in the Speed Test: 47 were sent for Viva Voce. Ultimately 

16 candidates were successful and were pane11ed as above. 

These facts have not been refuted by the reapönd 

panel was published on 9-11-1995 but no .appojnJc 

successful candidate was made by the respofldenti 

other hand employment Notice No.1/96 dated 20 

issued. On 10-6-1996 the applicants prayed to 

Manager, N.F.Ratlway 1  Maligaon to issue .appoin' 

at the earliest. There was no response. Consequ 

applicant submitted the Original Applications a 

direction on. the respondents to appoint them (t 

Notice for. admission was Issued on 7-8-19969 Th 

Respondent No.3, the Chairman Railway Board • Cu 

published his No.RRB/G/41/90 dated 5-9-1996 can 

panel on the ground of various irregularities. 

ts. The 

tofany 

On the 

was 

General 

t letters 

iy. the 

.tng 

applicants).. 

upon, 

ati 

ling the 

a result, 

the applicants amended the Original applicationE seeking 

among others quashing and setting aside of the aforesaid 

No0RRB/G/41/90 dated 5-9-1996, In the meantime in the 

absence of show cause from the respondents the Original 

Ap plication was admitted On 9-9-960' 

4, 	The respondents Justify the cancellatio of the 

Panel as folios 

"..0.it has already been stated that the 
selection in question pursuant to which the 
applicant has staked his claim for appOintment 
has already been cancelled, in view, of the 
various irregularities found in the selection 
of Junior Stenographer in. scale . 1200-2040/-
against Faployment Notice No.1/95 dated 
26-4-95 conducted by the Railway Recruitment 
Board, Guwahati, which has necessiated cance-
llation of the entire selection are as 
foflGwa*- 

• . 	 contd/- 
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In the advertisnent of Jr.Stenographer, 
I quired qualification was mentioned onl!y 

- 	 as Matriculate without indicating anything 
• - 	 iIbut the qualification of diploma in 

• ihotthand and type-writting. The advertisement 
• Also did not stipulate production of )iloma 

• certificate. As a result • many of the candidates 
did not submit the same although theywere 
qialified both in shorthand and type-wr4ting 

• 	 aid had diploma certificate. However, the'.; 
• 	 Railway Recruitment Board, Guwahati j, rejected 

the candidature of many eligible candidates 
óñ the ground of non-submission of diplcrna 
certificate, thereby deserving eligible can - 

• 	 didates were deprived of consideration or 
• 	 aslection. 

Sample test checks revealed mistake6 in 
totalling in the written paper and in cmpu-
tation of marks which has resulted in 4panel-
aent of candidates securing les8 marks and 

cclusion of candidatedS aecurng more 4rk. 

In the recribtment process, it has beenl 
11, 

found that all the three stages of testing 
the knowledge and q àlit.y of the candiddtes 
have been handled by a single indiv1&ia 
(Member Sectetary, Railway Recruitment Board) 
instead of getting the works done by diferent 
qualified persons as under :- 

(i) Setting of question paper for writt 
test. 

Selection of ditation pass&je. 

(iii). Preparation final .marksheet inclu-  
ding marks for viva-voce test only 
done by MS/RRB himself withotit any 
signature from.other two iuemers. 
• This has raised doubtS of malpra-
ctice by MS/RRB. 

As per Board's extant instruction 15% of 
marks for written test and viva-voce together 
is required to be fixed for vivavoce. But 
in the subject selection 1  RRB/Guwahati had 
adopted 15% of the sum total of marks fort 
written tfst (200 marks) shorthand tes. H ' 

• 	(300 marks) as well as viva-voce 
I

marksl 
• 	 (90 karks). The marks of shorthand test(300) 

was therefore irregularly included in 
ting the marks for viva-voce test. This, has 
allowed the 8electort authority undue Eléxi-
bility in the final allocation ofmarks of 
a candidate though he might have s!equr6d , less 
marks in written test. 	 - I 

(a) 	 In a number of cases it has been otèd 
that marks once allotted in the shorthnd. 
transcription sheets have been over-written/ 
defaced and new marks allotted, obtensibly 
to favour the dandidatea of evaluator's 
choice. 

(d) 	It has been noted in some cases, that though 
the shorthand dictation scripts do noticon-
tain certain materials of dictated passage, 
the type transcription sheets contain 
material of the dictated passage and in ak 
better way. This indicates adoption of mal-
practice in conducting the shorthand tiesFt; I 



-6- 

On a visual checking, it has been noted 
that in certain answer scrjpts(Trj,.. 
tion sheet) containing poor perfoxmance 
higher marks have been allotéd An compWlen  
son to that containing better perfórmane, 

The above Irregularities in the selec-
tion are only illustrative and not exhaus-
tive. In any case, with the abbve irregu-
larities detected in the selection, the 
respondents were left with no othr option 
than to cancell the entire selectijon. By 
doing so, no irregularity has been commi-
tted by the respondents rather the same 
has been done in the larger public interest 
which has also brought confidence among 
the public. The irregularjtj were detec-
ted upon an enquiry conducted by the 
Vigilance 1)eptt. of the Railway an in 
Consideration of such enquiry, the selec-
tion is question has been cancelled and the applicant should not make any cjrievance 
against the sanae." 

5. 	In support of the action of the respondents, Mr.B4(. 

Sharma, their leazined counsel • had submitted that 

j Irregularities are top folds, namely, before the actta1 test 

took place, 600 applicants had been arbitrarilyexcluded 

from the competition by the office of the Railway Reruit 
ment Board Oh untenable grounds, and during the entjye 
course of the actual test Irregularities which viated the 

selection as. a whole had taken place. Under, these cirjmstan 

ces, according to him, the action of the respondents in 

cancelling the panel in public interest cannot be faulted 

and:itshould'be sustained. , 

6. . 	The.,apPlicants have assailed the aCtion'of the 

respondents in Cancelling the select Panel above 
terming 

it as7 Illegal, arbitrary, despotic, void and not 
maintainable 

in the eye of law.' Mr G.Sarma,learned counsel for the 
applicants pointed out that the 'employment panel 

Was Cance 
lied because of alleged malpractjce s  or, irregularj8 but 
not even a single instance oy malpractice or unf air means 

7 	or Irregularitiescommitted by any of 
the applicants or 

Contd/_ 

(g) 

50. 



-.7- ,  

attributed or attributable to 'anyof them has been cited 	I. V. 1 
-7 
7 	 I 

the respondents in support of their action. Referring to 

the case of progoty Szpp1y and Co-operative Society Ltd. 

reported in (1995) 3 GLR 327 in which it has been held to 	I 

the effect that every State action must be fair and lnfcrhie1 

of.reasons and admnlstrative action must not only be 	• 

reasonable but free from bias and malafide3  Mr Sarma sübrnittd 

that the respondents had onthe contrary acted otherwise in 

respect of the cancellation of the select panel. The exprsscd 

ground for investigation was because of some alleged ma1prao- . 

tices but in the end the panel was canceiled on a ontradLc_ 

tory ground of irregularities. According to him, in the 

face of all these • there is no escape from the conc 1usio 	: 

that the respondents had with bias and malafide against tL I 
applicants, arbitrarily cancelled the panel. Further, the 

respondents without giving an opportunity of being heard .o 

the applicants before such cancellation had arbitrarily 

cancelled the panel. According to him, such, action is not. 

sustainable in law and in this regard he placed reliance on 

the case of Pradip Kurnar Das and others reported in (1,985 2 

GLR 459 which was upheld in the order dated 8.5 .1986 in 

SLP (Clvii) No.66 of 1986 by the Honble Supreme Court. Mr 

Sarma further referred to the order dated 14 .601996 cf this 1 
Tribunal in O.A.No.9 of 1993. in which. after referring to 

the aforesaid P.K.DaS & others case and'also to. D.V.Rämana 

and others, 1986(4) SLR 50, the action of the resPondents 

to withhold appointment of successful candidates without 

giving them opportunity of being heard was set aside and 

quashed. 

7. 	In the light of the above, we are now to consider 

whether the acticn of the respondents In cancelling the 

contd/- 

1  j 
L.. 
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select list of Junior Stenographer (English) mentJloned 

above is sustainable in law. It has not been shown by the;' 

respondents that the alleged malpráctices or irreularities 

referred to above were committed or attributed or attribu-. 

table to any of the present applicants. On the other hand *  

itis seen from their submission that it is the rspondents 

themselves who had committed the alleged maipractices or 
the 

Irregularities. The applicants have had to suffer because ofL - 

aFle-ged- acts of omission and/or Commission of the respon-

dents. According to the respondents they had in the facts 

and the circumstances of the case cancelled the. select 

panel in larger public interest and in order to bring public. 

confidence in the adxninistrati-ori of the North East Frontier 

Railway. These are indeed lofty ideals. But weare in these 

O.As conceThed with the question whether on their way 

towards these goals the respondents had not trampled under 

foot the rights of the applicants. There is no dispute of 

the fact that the select Panel was cancelled by the respon-

dents without affording any opportunity of being heard to 

the applicants before the cancellation Was made In the 

case of Pradip Kumar Das and others (supra) 357 out of the 

• 790 successful candidates who had been empanelled were 

• screened out by the North East Frontier, Railway on the 

ground that some malpractices were allegedly cornmtted by 

some of them. No opporturii ty of being he ard Was given to 

them by the respondents before such action was taken. The 

Hon 'ble Supreme Court had he id : 

"It was necessary according to the rules 
• 

	

	 of fairplay and natural justice that 
these candidates who were included in 
the original select panel of 790 canii-
dates published by the Commission had 
acquired a right to get employment and 
therefore they were entitled to be 
heard before any prejudicial action i, ,ias 

cntd/.- 

.......................................... ............................I- 	-. 
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taken. The judgment of the High Court 
quashing the impugned order on the 
ground that it was vitiated for non-
compliance with the rules of natural 
justice can hardly be assailed." 

Tus, according to this Judgment, the selected candida 

have acquired two rights, namely, the right to get enpl 

ifient and the right of being heard before any action pr 

dicial to them is taken. The learned Railway Counsel had 

nOt cited any other case law to contradict this position. 

The present applicants are successful candidates who )ad. 

been empanelled for appointment to the posts. They had 

acquired both the aforesaid rights. The aforesaid judjment 

O. the Hon'ble Supreme Court was rendered against the 

vry same N.F.Railway yet the authorities of the Railwayj 

had chosen to ignore the law laid down therein. We hae no 

besitation to hold that when the respondents had cancelled 

the Select Panel without affording an oportunity of 1e1ng 

heard to the applicants before the cancellation was xnde, 

they had violated both, the'rights of the applicants. 

8. 	Mr.B.K.Sharmã had submitted that the fact that the 

applicants were selected and empanelled does not bind the 

Railway authorities to appoint the applicants to the osts. 

In fact, according to him it was clearly stipulated ii the 

nployrnent Notice itself that the seletion of the ,caid1ates 

b the Railway Recruitment Board does not confer any i1t 

Ion the candidates. On the other hand, according to law the 

Railway authorities have the right to refuse. .appointment.. 

Further he had referred to para 113 of the Indian Railway 

Establishment Manual Volume I (Revised £dition 1989) in 

support of his contention that selected candidates, cani be 

refused appointilEnts. Wb are aware that there are law 

rules in this regard. The para 113 aforesaid reads thu!s : 

contd.. 

- 

11 
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"SelectIon of a candidate by, a Board or 
Railway adminIstration is, however, no 
guarantee of employment on the railway 
which is subject to his qualifying in -1 
prescribed medical examination and to 
being otherwise Suitable for service ur 
Government." 

- 10 - 

-Ic--- 

Perusal of this rule/para shows that there mut exist a 

fault or deficiency on the part of a selected -candidate in 

order to deny him an appointment to a post under the 

railway for which he was selected. In this particular case 

however the applicants were denied appointments for no 

fault of theirs. They had subjected themselves t9 . the rigours 

of the examination and tests conducted by the repondents 

giving out the best they could with the sole expectation 

to come out successful within the standards set by the 

respondents. Mo blame has been apportioned to the They 

had not also been allowed to reach the stage stipulated 

in the para/rule mentioned above in order to ascertain 

whether they are suitable for appointment to the posts. 

It may also be mentioned here that the learned Railway 

Counsel had sought time to produce certain records to enable 

him to make submission, He Was allowed time. But .hough he 

had produced some administrative records before us he was 

unable to produce any answer script for the written test 

as well as the speed test including the passages for the 

speed test. The contentions of the respondents against the 

applicants with regard to the answer scripts or marking 

thereon are therefore not substantiated before us. 

90 	 e are in a society which upholds the supi - ernacy of 

the rule of law. Therefore, an administrative action which 

is done without observing due process of law or the relevant 

law or rules prescribed is liable to be guashed..In the 

light of our discussion and findings above, we are of the 

/ 	
view that the respondents had arbitrarily and Illgally 

coritd.. 
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cancelled the select panel. Therefore, the action of the 

respondents in cancelling the panel is not sustainabl!e in 

law. Consequently, the order No.RRB/G/41/90 dated 5-9-96 

(Annexure A.VIII) issued, by the respondent No.3 andthe:: 

Railway Board letters NO.96/E(RRB)/25/12 dated 7.8.199 

and No.96/E(RRB)/25/13 dated 21.8.1996 mentioned thefein 

insofar as they relate to category No.7 stenographer(Eng'lish) 

of the Employment Notice No.1/95 dated 26.4.1995 are liable 

to be set aside and quashed. Accordingly, they are hereby 

set aside and quashed. Further, we direct the responentS 

to complete the process of recruitment to the posts 

Stenographer (English) afcresaid in accordance with law and 

rules within three months from the date of their recipt 

of this order. 

10. 	All the above Original Applications are allowed 

in the lines indicated above. No order as to costs. 

Sct/_ VICE CHAIRMAN 

Sd/_ MEMBER (iMN) 

:1 

____ 
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1. 	PARTICULARS OF THE APPLICANT: 

Shri Santosh Ku.mar, 
Son Of Shri Rajendra Prasdd, 
Ely Qr.No.S&C 5(A) Temple Ghat, 
P.O.Pandu, Guwahatl-12. 

2 • 	 PABTI CULABS OF THE RESPONDENTS : 

1.Unionof India represented by 
the Secretary to the Govt. of India, 
Ministry of Railways, 
New Delhi. 

2.General Manager(P), 
• N.F.Railway, 

Maligaon, 
Guahati-11. 

3.Chairfllafl, 
Railway Recruitment Board, 
Guwahati-1. 

4.Member Secretary, 
Railway Recruitment Board, 

• Guwahati-. 1. 

	

3. 	PARTICULARS OF THE ORDERS AGAIIW1' WHICH THIS 
APPLICATION. IS MADE : 

	

1. 	 This application is made fti implementation 

of recommendation of the selected cedidates for appoint-

ment as stenographei(Eng1ish) in the scaleof.-pey 

1200 - 2040 vide Employment Notice No.1/95 category 1.7 

(Arnexure A.III) 

ii. 	Restraining the respondents from completing 

the process of employment notice No.1/96 category No.1 

• 	(Anriexure A.VIII). 	 • 

jjj• 	 Notification dthd 05.9.96 under No.RRB/G/41/ 

90 issued by Shri B.Kalita, Chairman, B.ilway Recruitment 

Board, Guwahati cancelling the recruitment panels of  

stenographer..... 
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• 	 stenographer(English) in scale Rs.1200-2040 under 

category No.7 of employment notice No.1/95 dated 

26.4.95 and Craft Teacher(Bengali Medium) in scale 

Rs.1400-2600 under category No.6 of Employment Notice 

No.3/94 dated 19.12.94 (Arinexure R.I of the written 

statement). 

JURISDICTION : 

The applicant declare that the subject 

matter against which he want redressal is within the 

jurisdictIon of the Tribunal. 

LIMITATION : 

	

• 	 The applicant further declare that the 

	

• 	application is within the limitation prescribed under 

section 21 of theAdministrative Tribunal's Act,1985. 

60 	FACTS_OF T1 CASE ; 

6.1 	 That the applicant is a cii zen of India 

and as such he is entitled to all the rightsand privi-

leges guaranteed under ConstitutIon of India. 

- 	 t 

6.2 	That the applicant has passed the Secondary 

School Eçamintion in the year 1991and has obtained 

diploma in typing and stenography. The testimonials are 

enclosed in this application and marked as Annexure A.I 

and Annexure A.II. 	 • 

6.3 	 That the respondent No.3 made an advertise- 

ment for testing candidates  for stenographer in the. 

- 	 scale..... 

- 

rM, 



45- 

\ 

I -' 

scale of pay ,.1200-2040 through Employment Notice 

No.1/95. (Annexure A.iII) where it was clearly w'itten 

under clause 12 of general instructions that th number of 

post of stenographer may be increased or decreaed. 

6.4 	 That the appiicaNlt in response to the 

advertisement made by the Respondents on 26.4.9k as 

appeared iii. the. Assam Tribune had applied for the post 

of stenographer. The said advertisement runs as employment 

Notice No.1/95 category. No.7. 

•Acopyof the said advertsements 

annexed and marked as AmexureA.IiI. 

6.5 	 That the applict made app1icatin for 

appôintment 	steographer at the scale of ay 1200-2040 

givingau particulars such as 9.dademic.qu1ifiation, 

• caste certificate, age proof certificate, age pi'oof 

certificate., diploma certificate in typing and tenography 

etc. 	. 	 H 
66 	That the respondents ieiig satis'ied 

.wth the requirements of the eandidture for thè post of 

stenographer as noted above called.for written test 

fio.ng the date as 27.8.95. 

A copy of the call letter is anneed and 

markedas •A1mexure A.IV. 

6.7 	. 	That as per call ldtter the apliçant 

appeared inthe written test, did excellent in the ,  

examinition...., 
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examinationand became s(ccessfu1,.in the test and. 

• apco.rdingly -the applicrb was clled for speed test both' 

in typing and stenography and this was held on 4/.i1.95. 

A copy of the call letter is annexed 

herewith and marked as Axinexure A.V. 

6.8 	 That in the speed test the huble 
• 	

applicant did exellent andccordingiy he was declared 

successful an.d,thereafter .the'applicant wa,calIed for 

yjva-vocet.est and in this test held on 8.11.95 he 

became successful and was selected by the respónd'ent 

No.3 and recomtneided the name of the, applicant to' 

• . ... . 	Respondent No.2 for appointment. In.iiew of jncrase in 

.nuinber of vacancy, .the r?sppndent Tightly and iialid1y 

±'ecommended the 0n.me of the applicant alongwith 115 

others for appointent. 	 . 

A copy of the said recommendat,in càntai-

ning the name of. thO appiicantlgwith:. 

• 	 others is annexed herewith ând 'marked as 

Annexure A..VI. • 	-. . • :. 	• • 

That,-.the written test., speed 

..viya-voce test were conducted by the Eai.iwy Rec'uitment 

Board headed by the Chrman, which is an autonomous 

body like any othe±* Railway Recruitment Board tht1e 

• 	 country. MOreover, one of ficr was deputed to the 

• 	.Se1ection.Board on behalf of the Respondent Noa and 2. 

6.10 	 That the applicant 'begs to state that 0 

	

as per 	..... 

sa- k 
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H 
as per advertisement dated 26.4.95, once the•candidate 

• 	 is selected •after going through all the stages/tests 

viz written test, .speed test and viva-voce test and when 

the name was recommended for appointment as steliographer, 

the respondent No.2 is duty bound to appoint the 

appiic,ant in the existing vcanay of the stenographer. 

6.11 	. 	That..the applicant, begs to state that 

though.fnl list of 16 candidates including the name of 

the applicit i.e. Annexure A.VI was réconmende on 

9.11.95 to the Respondent No.2 for appointment, the 

Respondent No.2 did take noaaticn on it and the applicant 

was at a 1 oss of having not r e: ce iv e d the appointment 

letter. even the respondents did take no action wfn 

the resentment/inaction of the Respondent no.2 was 

echoed and re-echoed in the news paper. Copy enclosed. 

6.12 	 That the applicant made representatjon 

to the Respondent No.2 dated 10.6.96 requesting him to 

make appointment of the applicant. 

A copy of the representation is annexed 

- 	herewith and mrked as AnexureA.VII. 

6.13 	 That -while the applicant was anxiously 

waiting f or the appointment letter he was surprised to 

see the advertisement notice No.1/96 dated 20.5.96 where 

the respondents wanted.to test 8 candidates. This adver-

tisement appeared in local news papers includIng notice 

board and runs as category No.1. Having seen the adverti- 

sement, the anxiety of the applicant was multiplied 
and . . . . . 

I 
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and again he zpproached the respondents and no xespon-

se at all was there from the respondts. The applicit 

believes 'that some foul play may take place in view 

of the advertisement No.1/96 dated 20.5,96. 

A 'copy of the advertisement notice 

No.1/96 is anne.ed herewith and marked 

as Annexure-A.VIII. 

In this connection,  the applicant begs to state that 

• 	alongwith him there are 15 other candidates also duly 

recommended for apDointment to the post of stenographer 

and while none of the recommended candidates is appointed, 

publication of snother advertisernentis creating sus-

picion. In this conriectii, the applicant further beg 

to state that there was another Emloyrnent 1otice 

No.2/95 Category ro.i Where 21 candidates were recomumen-

ded for appointment of office clerk in the scale of pay 

.950-1500 an all of them were apo1nted though they 

were appeared in the test subsequec to the applicant. 

6.16 	That the applicant begs to state that 

the •selection of the applicant Is valid  only upto one 

year as per existing rule of the respondents. 

6.17 	The iapplicant beg to state that the 

respondents by the notification dated 05.9.96 under ref. 

No.RRB/G/41/90 issued by SFirI B.Ic.alita, Chairman,Railway 

Recruitment Board, Guwabati has cancelled'the recruit-

ment panels of stenographer(Engiish) in scale 1200-2040 

under category No.? of Employment Notice No.1/95 dated 

26.4.95 and Craft Teacher(Bengaii Medium) in scale 



'1) 

Rs.1400-2600. under category No .6 of Employment Notice 

No.3/94 dated 19.12.9'acton of.which has, res'i1ted 

miscarriage of justice and multiplication of Lliega-

lities.• 

	

7. 	GB UNDS 

	

7.1 	 For that in view,of the selectioi as per 

Annexure A.VI, the appiicaxit Was sure that he would be 

appointed sopn under the r cs sp or.,  d ents and as suh he 

did not ma1e any attempt for appointment in an other 

department. 

	

7.2 	 For that injustice will be done to h i mi 

If immediate appointment is not done. Iiore over, along-

with the applicant the whole family will suffr very 

idversely-. 

	

7.3 	 For that the applicant hails  from OBC 

community and has come from a very poor family an4 he 

is the only adult member to look after the family ,who - 

,deservs sympathy from all concerned. 

A copy of caste certificate, is enclosed 

and marked a& ADnextre A.IX. 

	

7.4 	For that' the advertiement No.1/96 as 

referied in Annexure A.VIII is iil-c.'ceived,confusing, 

conflicting, contradictory, inharmonebus and acting 

upon it will ,be illegal and uncalled for id the 

applicant firmly believes that  thiS Hon'ble Tribui&. 

will...... 

: 4  
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will direct the respondent N0,2 to implement the 

recommendation of Respondent No.3 and 4 (Awiexure AJI) 

and in the event of non-issuing such direction, the 

app1icpt will be deprived of the right of appointment 

confe±'red upon him after the selection. 

75 	For that the cancellation of 'recruit- 

mnt panels is illegal, obitrary, despotic, void and 

not maintainable  in the eye of law. 

RELIEFS SOUGHT FOR : 

In view of the facts and circumstances of 

the case the applicant prays for the following reliefs:-

1. 	 That the applicant may be appointed with 

immediate effect with a direction to give the seniority 

from the date of recommendation for appointment b.e. 

• 	dated 9.11 .95. 

ii. 	That the respondats may be directed not 

to, implement. the .advertisernent.ITo.1/96(Annexure A.VIII) 

till the applicant is appointed. 

u.n 	To set aside and quash the cancellation of 

recruitment panels issued by the Chairman, Railway 

Recruitment Bod, Guwahati under reference 11 0 .RRB/G/41/ 

90 dated 05.9.96(Annexure R.I of the written statement,). 

Any other relief/reliefs as this lion'ble 
- 	

Tribunal considers fit and prper. 

INTERIM RELIEF_PRAYBD FOR : 

Tht.during pendency of the disposal of 

the application, direction may be Issued to the Respondents 

to appoint the applicant with itmediate effect. 

Contd..... 

- 	 - 



ii. 	That the respondents may be directed 

not to appoint stenographer against advertisement No.1/ 

96 till applicant is a:ppointed. 

WTIThR ANY OTEER APPLICATION/PETITION 

	

• 	 FILEBFOEE MY_OTRTTRIBAL: 

	

• 	 The applicant beg tostate that he 

has not filed any other case application before any ,  

Court/Tribunal. 

REMIDIESEXEIATJ$TED: 

The applicant beg to state that he has 

exhausted all the ;remedies and there is no other alter-

native but to approach this Hon 'bie Tribunal for 

justice. 

• 	 : 

 

12 	PARTICULARS OF ThE POSTAL OPDE : 

Ptal Order No. 

Date: 

Issued by : 
• 	 • 	Payable at : 

AIndex with particulars of enclosures is 

enclosed. 

PARTICULARS. OF DOCUNENTS : 

As per Index. 

Verification 

a 
• 	 • 
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,VRIFICAT.IO 

I, Shri Santosh Kurar, son of Sari Rajendra 

Prasad, aged about 21 years,by caste O.B.C.,by 

religion Hindu, resident of Ely. QRJT0.S&C 5(A) 

Temple Ghat,  P.O.Pandu, Guwahati-12 do hereby 

solemnly affirm and verify that the statements nade 

in paragraph 1 to 6 and 8 to 14 are true to ty 

knowiedge and those made In paragraph 7 of the O.A. 

are true to irr legal advice and I have not suppressed 

• any material facts.. 	 •, 

AYD I sign this Verification on this 9tFLday 

of 	 1 1997 at Guwahati. 

it 
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i,u no sl''iiicirt-;u ion suf u'I;us': lii Itaclis'lcur's D'grs'' ( i) 
I Ius'iuiiciuc' and ritu,' ;suh'jntI otil of Mat lc./ Botany! 

ZccuIs'gy. t )r (ii ) DuO :uicv, '/ttmchtcg,v and sits' 'sut'jec't suit - of 
l'Ic'nc,s t'lus'uitt:4,'3-, (2) I nis cusimy Degree! Diploma in 

T.'at - luimig icr .1 years icitegraled [)cgrt-e course in 
livilifillal ('oIiegs' ''1 Edcic;ution uf NCEil;r (3) ('omnpetence to 

'I ecu ii micro mig h A.ssii m('Se Mid hi nc. AGE : 20 to 40 years, 

NO. 4 : ASSIT. TEACHER. GRADE-I 
mIflMMl;I('I-; \'jIIl SI'I-3.'l.-1, i'Al'I;ii 11001(-KEEPING & 

Us hiI02900 - for Assnntse 
iIi!uc:n' S"(' 1111113 ry School. Temporary but 

t,c Ii' mcccii- I'c-rmtl;ucm,,c,l NO. OF l'OST  
(I ALhlI1'AIlt\' : lIntil ('I;es il:u:mrr's Degree in Cnrnncerc'Q 

c-itt, -:ic,-ial I:c!r Ihtttcl':'I'c'i'I.itcm aucct s\c(ouict:tnry (ii) 
I cuts 	is 	I) 	it 	I cii I 	ccc c 	c, 	I 	ijc it 	1 	tcl I,i,,!IjI1 	i 	- 

	

ii , 	tutu 	.';i; .cm lu-Icc 	cii: -. •. 	
: 	'lI-;,\llI-;l 	(;RAt)l.I 

''ilIl 	l'Itl!\L l'.'\l'l;I 	ll\Ni(IN(;) ccc siccie 
\ 	I . 	:u 2!uiuu, 	iii 	,\-:,il,4,. '.\Istljuitiu 	ll:tilcv;u>- 	lIitlusr 

''I,i• 	i (tool, 	lccuuiur ;tuy 	Iwl 	IiI,Iy 	Iii 	Is' 	incule 

	

(II" 	 l : I (S('c, QCAlll'i(,\'I(j\ :(l)llij(I 
:1., 	.i:u,,t ii -c 	I 	'gut-u 	in 	Cuuccimcu iii, 

 
%%"Ill .SP'tial paper 

ll;umuhjuu1. (ii) liuuivsrsity t)egree.-' I)ildocua iii lclucatiotc/ 
'lciushtiucg cr luili'gc';tU'cl (cvii yecut:i l'ftSt Grmudcucute course of 
i(u';u;s;ci ('ohligi's ccl l:ulcmu:;,uic,cc c,fNE}rf. (iii) (oucuj,e(euice to 
It-cut, Ilcrotut:lm Ass:ututese Medium AGE: 20 to 40 years. 

(,VlEG(mIy NO.6: DEMONSIluAFoft (l'UUESCIENCE) in 
scale Us. I 4002600/- for Enghishu/ilengatj Medium Railway 
ScIutcol. IeulIuorai -y but likely to Is' made permanent,, NO OF 
I' 1Sf : 2 c -lIft, 1 .5() QUALIFICATION : (i) lirid Class 
I I, s'h eli. us I )egrce Wit Ii I 'lIyieS, Cli elitist ry ci utd (tiiC Sit bjc.ct out 

lttticcucy,' ?tcuulugy. 451uccarks cccii he couusidered equivalent 

Il.d Uass wluer (Iuci, is iii, du:nmarcatjon of class in 
I (:.cluel,uu's I )egi'ei'. (ii) tIn iversimy Degree!. Diploma in 

'l':.luue;ti ccii! Teachuiiug or 'I years integrated Degree course in 
uu'gic,is:,I coIls of Ed ucation of NCER'r. (iii) Competence to 

I cacti tluIouugii Eiigli.sh und Ileucgahi Medium, AGE : 20 to 40 
3(':uis. 

\—'A'I-couv NO 
Us. I 	

,7 :SiENQORAIIIIEI1 (ENGLISh) I, aCUhq 
li02b4O/L NO OF POST: !0 (CR5, SC2 Sf2, OBC-1), 

Qt AIJFICA'IION Mat riculate, SPEEI) :80 W.P.M. & 40W.PM, 
in Nhurthand and type-writing respectively. Kucowledge of 

Ilituthi Stetuograj1lcy is an additional Qualification and will be 
given litefereicce. AGE: 18 to 30 years. 

- 	11l:l'Alhl - l"l -  : MEDICAL: 

c'xl'f:(;()(y NO. 8:STAFFNUI(SE In settle Us. 14 002600/., 
NO. Of POST: 14 (CR8, ST-2, OBC-4 ) QUALIE-ICATION : The 

i;uiididcutcs must have passed Matriculation or its equivalent 
cx:uiuuinacion amid possess a certiflcate as Registered Nurse and 
Midwife havIng passed the three years course in General 
Nimrsircg and six months course In Midwifery from a School of 

Nursing or other Institution recognised by the Indian Nursing 

Council or USc. Nursing. Candidates passing B.Sc (Nursing) 

will be given two advance Increments on time merit of each 
eamutliulcite u cutler the sanction of conipeteuct authority. On 

selecticun, their imaint's must be borne in the Indian State 

Medical Register. They must be able to speak In English, Flindi, 

Assamese or Bengali. AGE : Between 20 to 35 years with 5 
years relaxation for SC/S -r candidates Both Male/ Female 
eanclidatt's can apply. —' 

NB: 
Ii 	(I) A General Relr,xatlon In upper age limits for all 

e0mn'iu'cit1c',' catcor1c' Ii of 	U'uit'i' h'e L'en }'vrc by 
• cai'a bcides the age relaxation given In para-2. This 

relaxation Is applicable for2 yelkrs with effect from 15.7.94. 
(11) The Candidates must have acquired the essential 

quailllcat.ions as laid down at time time or submIssIon of 
applIcatIon. Candidates who have yet to appear at the 
examination and whose results are wIthheld or notdeclared 
at-c' not elIgible to apply. 

I. 	C EN EIIAL I NS"I'UULTION 
LI 	AIIUUEVIAT(ON IISED SC - ScIcu-sluilt' Caste, ST 

Scict-ululed Tt-lbe, Cli - thu lit'st'rved, OIIC - Other 
I(aukward Class, l.P.O,. Indian Postal Order, EXSM 
-ExSt't-vict-i::aui, PH-Physically handicapped 

1!_!' nuui,tccr of vcicmunchm's show 	 Increased 

	

tecricoct-cI. 	
I 

SC,ST-oll(' CtindIcIiitc i - mitt apply egnlnst till posts but 
- (Iu-y will have to compete with CR candidates,' 

SC St OIIC t'aicdiclumi,' twed uppiy strictly against 
(heir respective vucancks only. - 

2. 	AGE LIMIf 	. 
2.1 	The age cvill be reckoned as oil 1.5.05. '('tue upper age 

(unit is relaxable as i t  

5-,  

6 

6. 

I- 
p 	- — 15 

(V 
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CiLL L1:.TJ 	'.LT' 	i.ü- 	TUL 	u'i'rzi 
C/tk 1;o. '7 	1-I1?LOY1E14T 

4LJ i . L .dC. LIS) 

To 
4 1 1 Lt 	1\1r4S - 

JOUr kU LL 

	

JhJ. 	Y()Ijr 	vLer/ii6nit Card for the '%
M1 i)r th'- poit of 	b')rc4L 	In 

uj(Jex &'fo ti. ce 14o4Jii.J3 tC (JC 

I&S AS G1VL14U$  
V 	 TIME 	 VENUE 

cob s 

ndrdI Ip 

1.tJi r.of: I) ri winittud W thin wx:lttr,n en.thUCfl 
1 '/Iu'hu1t (irc1 ud Lbes not ItDeJ1 JI'3 WY 

J h 	been accvptcd jrovIIon.tlY and 
fLinent. of all conthtioin laid do%1 j tC 

• 	•Jj/ 	 r 

	

4J•f 	
')T i1!gUlL, 111E wND1T101-1 , 	LJJ3 

3. 	LF.3E lGNORJ T1iJ 	J j '1[' jJç/.1T (1 

Jth 
 4 

fu1 	dates in the 	
1 

	

- 	}Iç IiV;-.',oCO te3t 

to def:y your o 	ttavcllln E [L1. 1L 

the Chaian//G11 Y and rther Of L1tt ,9  

• or z1trect1y by a ctndIc13te 1 1 

	

•:11dp 	• --ueJ.n •indue 	n3ideraLtCfl for tJi 	C1 

JdIthii-.e liable for diScjUUiflC-t' 

rIij 
th cndids .id the peron 	(J. 

th 	x;i ntion will b3 11OweLt iIIL 
diocipiii 	arid il(flCC 1t 1' tllJ 	

' thJ 

	

•1 r•  • 	J'1 tiJJPorni.iqpropriutn C i i:. 	J'.sM in 

	

O fl w 
	CC.:I4D 

tinj '.nfair rtean in tI'e 	
ii.0 (ta 

ni h11 	

£HIb 

fliJ.S i•u 	
1D 

—--- • r.y £ • /.Ud 	L/Mo. (G 1 j 4/JLC/122 LttJ Li.11. 

'.I' 	
.. 

' 

t1' 	- 

- 
f 

/3 
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/ 3 4 . 

1 ,  
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• 	
, 	

:• 
Station fl0fl(t 
GUwohatj,.1 

(L 

fl11Lk,Y 1UcCitUl'fljJ,T_1JOiW: : 

NO. IL1UJ/011/9 

t 
jWL.V tT 

TO  
.ht-1/5nith 	.' 

Your huh. Number is 
• You will not bo  

n(im1ttc(1 for the Speed Tc&t 
• ut Uhf1 C1l Ltti -/tJtjt Cnrd.T3i1 dt 	 6 Ch1 I.ottor/ vdItC,urd 11o;0Ver (1006 hOt. itjf itivn rnv tnH+ 

	

- • - 	- . ior 8cJcctio 	• 	
. 	I 11111 

Jlh1tjl'r:.jj;i' S1.LjCT1jlJ FOR TIMP POSL' OF J16S14NOGI1U 	 •. 	-S  

1/95 
CJL P. l 2O0-2O4O/,GOfly NO. 7,UNLj .CJi1LoyMj 	NOT1Cr NO. O TIlfl NOILThr F1lONTIlt fl.tlLY • 

1, 	W ith reference to, your npplientioll for the post rncntionoa 
huvc, in rcz;poz0 to t.1i 1!Irk1OyflIflt Notjo0 Cited  nc1 	 oboyc, you, are 	A hereby 	

vij to ottd the Office of Chief Personnel OLticcr/ 	" N. 1. 	I WnY/IIa1 I gaon, (hiyj1h0 ti.jj. 011 
 

4,1105 at 9. 30 hr8. for j) cod 

	

• 	
• 

111  V1-Vo00 Tüt of the aucocGuj CflIldic]flte8 Of Spced 'Iet will be 1101(1 oi 891105 at flailwny Itecruitwen t 13ard,Gu;qn1int1, H. i ti ti on no , Gl% ti-i. 1i 	 Lwr'nt FOt 'ijvo (JT TE.J.' • liE IUJLj.T1i0 Cdj 	6111111 •hnve 	viiiiLfl"on 	ifl5tToe' 1; Jvii*do7thi 6  office on J 6.11,95 end those cnd1c1otcs who will inlify 
in t11 opocd tont of 80 worde per minute ohould npj'oiir for LIIt Vivr.V0 'l'oct on 8 .11.95. Therefore, your prononcá wiy be 

tue x-t, th n four d((yfl (l)'(1 )'OU &;IIUtjld (OW 0 SO j) XUj) , rod • 
ou u1lou11 bring your all oi-igin 0i cortificotca nnd - — 1"e tn nlonp 

wi Ui ro;pcctive diplowo cortificatoo( i.e. Shcrt;Liaud 
1 'l'pc) cit the cy of Vivn-.Voce Test,'lbe SC)/.$T cnncicntcs also must 
Proucr tliejr Ci'tste/Trjbe certi11oto ut the ticie of Vjv jj-Voo0 test, 1, 	I 10 i1 11 9t for poutponwont of the Lato of Spee •tcst Luld Viva • 
occ tt will not by considered and 110 obventoo test will be ibid. 

r 
You nrc P 1 9 0  directed to bring the OriLjj. Cnll lotcr for 

t0 h'rit, testhcld on 27.8,95 

AIPronching Chnirtuanj111hJ3 and. or hi .Sccrotprint directly or 
1fldiroctly by o Oh1d1dto or any bcçly on Ills Jch,1,i' rc ,rc..tiizg Uxidile tkJll8itJCX11tjoii for tile roorultcient will, render 	cr.ir_i.ete lItblc tor diHrjukJ1jøti0 

1 ' • 	The Onfldidatcs Cnn give intorvleci either in .LLA ish or hIlnd.i f  
ONLY 

r 
1LLy 	siwonx, ct--  x'itoi 
N 	NJJ WU Thiaa0 is nvnüriblo up to r

rity& 1Uy.hid's Lt.N0.&(NG)1-1-8/jtSC/122 ctc;011c) 

.'LIL.4_11) You nro advised to iüorccso tho speck O 	 tind 
ypiug to CCI3O out suocesoful lii to ciiri,' 	-I 

/ 	Sprcc1 ttjt to ho held on 4. 1i.95 (2ot 	r., t 	.1 :ctud 
0 tirini ntteted photoctat COpiOn3 of nh 	'i- 	. i.1j-. 

	

nd 11,liftrhectI3 nflc ot:cr cer1l1c 	•• 	• 	the 
ori g in i 1 jt tj)c  tin10 of 'iiv-voce tot . 	• 	•.• ,! 	In 
Ut c 	cod to s t of 00 W3 rd s  

'I 

I. 

• 	• I•  
- } 	• 

d 

• •'• 

I 

" I  

• I,. 

	

c) 	• 	 -. 	• 
( 	 •••••.••• 	. -• - 	• ..- - 	.•--.-. 

/' -••-.. 	- 	 • 	
• 	

CA 
f'I 

	

I 	•• 

/1 ?' 

	

II 	't-i 



- 	
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I 	

I 

l,:- 	•Cri 	ZC 	C:1 
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tul(1 	u:t/r4jlj;t 7 
11.'0 	 (; 7/2f/ 'w/y/,11 	

J.li 	'litLi:f 	7.1j•t), 

f 	trj t Lei 	't't: 
c 	Spe.! 	Ted: 

J)ae oC 	Sp 	c1 	Th 	 (1  L 	 ( 	for 8 

	

; 	O_j 1..5 	( 	f 	6 1)11 Lij 	o C 	VJ, V it 	C O 	
or4) 

	

hIO1 	: Ui - 11 luto of pt'ie I 	nJlproycd 	95 

S(: 	 lea111 he lii Lhc vz V., VOCO on 	L'5 f (it ,  the recliljt,:,e,,t oI I 1 .StCIfl)_ g'ItI)l,er ( :u ) unuer E!nployi:!cflL Not1c 	r:o .I /95 C;, 1. .N0 .7 In sc le H • 1200-20/0/_. 	'Jld, h;u foiniti 
i (wi—b, SC-2, ST-2,Uc_2) cmil Idrttn; ui tal,le for poet rj1(1 their n:tme arc roeo:awc,i,ccct to J:I/r/N. 	11w ty/t1r, ii 'aozi 	In oin i:i; or ii•au i. 

1' U. II-VACXICY  

ii flo 	01 	caad1I, 
81070'h 

2, 810786 i1 n Ch ak ravo rty 
 10798 Md tyunjoy G110j, 

81001 Dobasjsh thoUhuiy 
 810J9 1h11);tk 	ClI;tkrnorLy 
 810777 Prcc1 	Kr. 	Sai;cnr 

 810767 liaa1a Dea 
 810794 Pabitra JCr. 	Kalcatj 

 8 10759 	' Saty:ln;,.,11 	Gon,,j 
:tG,UNST S.C,VAC,':(y 

1, 
2. 

820123 
6202! 

P. 	I(x-jsh, 1  Da 
Sanjny; ICr. 	Hj 

 
 

0077 830109 flIja, 	(2: 	I 1 aro 
L'ncy 	I1.1iIlI,, ). 

G;'t1tjr (),IJ 	C. 	V:C,Cy 
  ------ - l'i0025 Swos1, 	1'n.'11. 

• 	 i-- 
r 	'c 	tar 

	

tJc;i' 	I):I1I', . 	l';i ui 	I 	t 	I 	I •-_. 
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4. 

i . . 
C(J P Y 

To 	 . 	 . 1 

The General kLsz*or,  !l,F.flailwøy 
- 	: •. 	:. 

•. ' 	 •. 	• 

aubs - Appointcozit to the poatf 'Jun.tor onogrjhi 
in pay scsio of i.12UO.2040/.s Per onth.1;.ç'.r 

a 

:.:. We humbly begto bring to your kind notice: .... 	
. 	. 	. 

	

that our nimas ware:.roconended by tha Zila 	.,, 
a 	. 	 . 	• •.i - \ 

fleeruitant floüd/Uuuah&ti Zor appQint.mot to tl 
a 

of 'Junior Gtinographor'(Ezig11sh) in ocüs of pq 	' 

i42QO.2040/., p.,.s.i published in 'ml $u.a TribuMt \ 
'' ! 	 • ' i 

datad 12.12.95 and 'ZuQloytrnnt 1ewi' dated 23,12,95 

	

a. 	 •i 	••'. 

• . . 	. •• 
• 	Uir, we are eagorly waiting for * foraJ. 	

: 
..ppointtent letter alrace Docober'6. We shalL 

................... 
favourable of your lthid.tj ck into the &tor sn4 

:.• 	.:•1 
mxrexice to Issue the appointrioAt lat.t.z' at tha 

a 	 . 	 I 

Tti.a.xi1cz:ig yu, 	 . 	. 

oura t&tthtULl7, 

Dated * 10,6,6. 	 . 	.O/.. 	1 	
• ,;;:; 

(Santosh Kurnar), 

(Geleotod o.ndI4ata3utI*j 
Junior atogr4pb.ç)1 	1 1 i4 

IAN 
.:t••.s1 

I 

V 
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LAYNÔ 

IL 

• 	 RAILWAY RECEUITMENT BOARD : GUWAMATI 	
0 

• 	 'MpLOyMEN3NOTic.NO.lI&. 
• 	 STATION JOAD, GUWAIIATL78 1001 

L-i)ATEI) : 20/06/91 
• 	 -A,siN(; i)Ai:;o/ot;/ftfl 

A1,plICLttIO1tS UI ( iiivil ed 
in preMcribd ci;rs sobt iiutble from aimy Important Italiway 4tittk)fl 

.r In pro(orsIIII appllm iithmfl given belt mw (to be neatly typed Iii using one side only in a standard nlze 

m hick paper) for the following temporary posts, likely to be permanent., In the Northeast l.'rontler 

iigailwny. 
iimlIcatlotts complete in all respects ulongwith required enclosur3 5hnuld be 3ent to the 

KAILWAY RECIWITMJ 	H 	 210 _tQIfl. GIJWABATI 

I, A.SSAM under certificate of posting so a.i to reach the Hoard oIlive on or before 17.30 hrs. 

. urjiJiiii7Pit'EbC applications can also be dropped in LheApplICtItlOfl BotC kept In the 111111 Offlce 

hefore 17.30 hrs. of 30/06/16. - 

,- 
il.94,itt1 

I 	 • 	
• 	 i 

Categary No. 20: BE (Mechanical). '  
Category No. 27: Dipomo In 4ech Engineering. 
Category No. 28 t,Degrce In.Mcchantcal/EteetrlC 

College:' 
Category No.29: B.A. with Hindi a. elective subjr 
grduate with English as a subject plus a degree or 
standard or BA. (Eons) In English and a degree or 
Category No. 30 DIploma n Civil or Mechanical 
qualification of Diplçma In Civil Engineering becom 

themu,  

Category No. 31 t)egree In Civil Engincetin&" • 

ICate gory No. 32 : (10+2) with science and Maths. L 

Engineering also be eligible. 
Category No. 33: MInimum ill cert ateinDr'(ts: 
India, NC'(l') In Clvii Engg, from recognised InstIL 

(lUtfl(iOII. Civil Emtgg. DIploma holdcrH and holders 
I nat it titoim will lo be eligible. 	• 	• 
(ategory No. 34 MatrIc plü 3 yr. dIpioma in,Ql 

recognised colleges. • •• 	:. 	•, .. 

Category No. 3: Degree In Clvii Engg.,Dep*rtmct 
Category No. 36 : Degree in Civil Engineering Dep 

No. 87 rsiLy_4gc preference 1 L.

Honours & Master Degree. 'rhecandidate ehàuh 
minutein Englishr 25 words per ninuIe laM 

..'....-____ Mur CLFARI.X Be WRITfEN ON THE TOP OF THE COVER .NVEL.OPES POSITIVELY 	 Category No 38: (1) l&nd class Masters Degree Li 

CGO 

 

Q. 	

University pegree/Diploma Lb Educatiort/Teachil 

No 	, 	NAME OP 	SCALE 	' 	STIPEND '" 	VACANCIIS . 	SEX 	PERIOD 	. AGE 	' 	. 	 .R. 

THE POST 	OVPAY " 	DURING 	 OP 	- Asor4 	medium
dcl 

'uIdo?Lngr/ 	 2000/0201 	 Both 	I2monthU1L)3U 	
BOLanY/ 	 De(ti)U 

3 	Appr. Signal inspectorl 	1400.2300/- Rs. 1320/' 	07 	02 04 	 t.' 	
- 	OR 4 years integrated l Degree course Lnrgth 

Gr,lI 	. 	 '' 	' " 	. 	1350/-', 	' 	' 	. 	. 	. 	 S 	

CompetenceLote8chtou&gishand1I 

4. Appr. Tele Communi 	i400.2300/ 	Si. 1320/- . 01'02 02' 02 	13 	Both 24 monthS 	181026 Yes. 	, 	,. N.B. : (I), A' GENERALr RELAXATION IN UPP 

• cation Inp 	r/Gr.11: 	' 	• 	i350/ , 	• . 	 ... 
	CAGORIES OF AIDAS HA 

	

6.• Appt.TekCOmmUflhCa. 	950.1600/- Ri. 950/. 	08 03 06 06 	23 	Both 	12 monthS 	!81026Y 	• REIAXATION GIVEN IN p2,fl4IS 

• 	 • 	 lion MalflLi1net/Gr.Iil 	. 	. 	. 	 . 	. 	 • 	. 	' 	. 	- 	
.,.•.;_ 	 . . 	. 

- 	6. Tr. Mst(.Dr*ftJflh$fl 	• . i2002040/' Ri. 1200/.' 04 	01 01 	01 	07 	Both 	12 moflthS 	I8to25YrI. 	. 	. • 	
. 	wissi EFFECF FROM 

IT) 	• 	 .. 	 . 	.. 	. 	 , 	. 	.. 	

•. N.B. : (U) ,T1{E.CA2)IDATES MUST- HAVE ACQU 

7, 7,. Electric ForemanI 	20110.32007 	P.i.2000/ "pI 	01- - 	02 	Both 	12 months 	20to30Yr1. 	, 	V 	;':' t.AID DOWN AT TUE TIME OFSUBMI 

arDcpUtyShOPSUP& 	, . . 	. 	, 	• 	 • 	. 	. 	 • 	. 	

• 	' 	': a HAVE 	TOAPPEAR AT- ThEE 

S. Appr. M.'chanies (Elect) 1400.2300/, as. i400/.. 09 0501 	03 	. 18 	Both' 24 	nths' is to 28 Yes. 	I 	: WITHHELD OR NOT DECLARED ARE 

• V. TrMatLDT$ft1T 	•. 	1200•2040/ 	Ri. 1200/- 	031 01 	01 	06 	80th 	l2moflths 	i8toW 	; 	• 	1. 

(.kct) 	 ' 	 I 	' 	 • 	' 	. 	'.' 	
• 	1.1 ABBREVIATION USED 	

''  

ID 	DI' an(UCt) 	1100 2U0/ 	Ri. 14C0/ 	- 	DI - 	0' 	Both 	24 ,nihs 	0to 	Yr4 	
- 

11.Tr. iiead Draftsman 	• 1000.2660/j 5.. 1600/- 	
0l 1.. - 	-, 	01 	Both 	12 month& '20 	y 	

SchcdtlCd Castit, S,'-SheduMd Tribe, 

(Elect) 	

I.P.O. -IndianPostalOrder  
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	ci; -  Both 	l2ntonthi, 	130Y1 	. 	'.(b) By6yearSforBOflafldtdI5P1aced G01ds 

• 	Supdl (ElecluI)SL)' 	. 
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- 	20. Tr. 1)qut'J Shop 	• 	2000t?Oo/ 	Ha. 2000/1 	01 	01 01 	- 	03 	Both 	IC months 	201030 Yes. 	' 	
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• , 
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iay. September 8. 1996 

AILWAYNOTICJ 
•; 	It 

,G(/WN1A17. 

4 RAILWAY RECRUITMENT 
BOARD : (3UWAHATI. 

NO. RRB/G/4U90  

... 	. 	"Date i 05.196.' 

N(YFICE 
Sub : CncellatIOfl of Recruit 
merit .pa.nels of Stenographer 
(English) In scaleRs. 1200- 
2040/- under category No.7 of 
Employment Notice No. 1196 
dL 26.4.95 and craft Teacher, 
(Bengali Medium) in scale. 
R4.1400-2600/ under Cat 
No. 6 of Etnpioymeflt Notice 

•:No.3/94  dl 19.12.04. 
• Railway Board vide their 

lettera 
dtd. 7.8.98 and DfJ/E (RRll)I 
25/13 dl 21.8.06 have 
cancelled the Recruitment 
panels or Stenographer 

(EngiLil') and Craft Teacher 
(BM) mentioned on the above 
subject due to various Lrregu-
larities. hence the Recruitment 
panels of stenographer 
(English) and Craft Teacher 
(BM) stand cncelled. 

(B. Kailta), 
Chairman' 

Railway Recruit ment B,ard, 
Guahati. 

RN/1328/i. 
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IIAL ADMINISTRATIVE TRIBU1TL 

GUJALiAiI BCH 	 LL 

Title of the case 	 of 1996 

$hr. S itosh icumr' 	... App1ic.nt 

-Ver?us- 

Union of India & Ors. ...Respondents. 

S.  

An applicatlo under Section 19 of the Administrative 
Ti' ibun1 's . Act, 1985. 

.4, 	 I N D E X 

/ 
 oi enclosures Page Yo. 

 App1icttion 	. 1 to 8 

 . 	Verification 9 

. - 	Aianexure A.I 
 . 	Annexure A.II 

5• Annexure A.M. 	- -' ,. Anflexure A.IV— 	- 
 Annexure A.V - 

/  Annexure A.VI 
'S  Annexur e A. VII 

10. Annexure A.VIII 

/ 52 L 
For the use of TribunLLlts office: 

Date of f iiing4 

Heg1strction No. 

Signature 
zf i. 

6 -estrcr4/W 
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PARTICULARS OF TEE APPLICMrr : 

hri S:ntosh Kuinr, 
Son of Shri Rjendra Prasad, 
Panclu, 
Guwahati_12. 

PABTI.CULARS OF TEE RESPONDENTS : 

Union of India represented. by 
.tk Secretary to the Govt..ofIndia, 
i'inis.try of flailways,. 

• 	New.Delhi. 

General 1nager (P$, 
N.F.&ilway, 

• 	•J4aligaon, 
Guw.bat i- 11 .  
Chairman, 
Railway Recruitment Bo.rd, 
Guw&titi-1, 	. 

Member Secretry 
• 	Railway Recruitment Board, 

Guwahati-1. / 

3, 	PARTICULARS OF THE ORDERS AGAINST WElCH THIS 
APPLICATION IS MADE  

1, 	 This application is made for implementtjon 

of recommendation of the selected candidates for appointment 

as stenographer (English) in the scale of pay Rs.1200 - 2040 

vide Employment Notice No.1/95 - Category No.7(AxlnezireA,III) 

Restraining the respondents from cpleting 

the process of employment not1e No.1/96 Category No.1 

(Annexure A.VIII). 	 . 

4. 	.JtJRISDICTION : 

The applicant declare that the subject 

rntter against which he. want redressal is within the 

jurisdiction of the Tribunal, 

Contd ......  
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LIMITATION : 

Theapplicant further declare that the 

application is within the limitation prescribed under 

section 21 of the AdminIstrative Tribun& Act, 1985. 

FACTS OF THE CASE 

6.1 	 That the applicant is acitizen of India 

and as such he is. entitled to all the rights and privileges 

guaranteed under Constitution of India. 

6.2 	 That the appljcant has passed the Secondary 

School Examinatioi.in the rear 1991 and has obtained 

diploma in typing and stenography. The testimonials are 

enclosed in this application and marked as Annexure A.I 

and A.II. 

6.3 	 That the Respondent No.3 made an ridertise- 

meñt for testing candidates for stenographer in the scale 

of pay Rs.1200-2040 through Employment Notice No.1/95 

(Axinexure A.III) where it was clearly written under 

clause 12 of general instructions that the no. of post 

of stenogrtpher may be increased or decreased. 

/ 

6.4 	 That the applicant in response to the 

advertisement made by the Respondents on 26.4.95 as appea-

red in The Assam Tribune hpd applied for the post of 

stenographer. The said dvertisement runs as Employment 

Notice No.1/95 Cegory No.7. 

A copy of the said advertisement is 

annexed and marked as Annexure A.III. 

Contd....., 

$o 
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cVK .Y 

That the applicant made application for 

appointment as stenographer it the scale of pay  s.1200-2040 

giving all particulars such as academic qualification, 

daste certificate, age proof crtificate, Diploma certi- 

ficate in typing aid stenography etc 

• 6.6 	 That the respondents being satisfied 

with the requirements of the candidature for the post of 

• stenographer 	noted above called for written test fixing 

the date as27.8,95. 

A copy of the call letter is annexed and 

marked as Arinexure A.IV. 

6.7 	 That as per call letter the applicant 

appeared in the written.test, did excellent in the exmina- 

tion and became successful in the test and accordingly 

the applicant was called for speed test both in tyoing 

and stenography and this was held on 4/5.11.95. 

A copy of the call letter is annexed 

herewith and marked as Annexure A.V. 

6.8 	 That in the speed test the humble applicant 

did excellent and accordingly he was declared successful 

and thereafter the applicant was called for a viva-vo.ce 

test and in this test held on 8.11.95 he became successful 

and Was selected by the respondent No.3 and recommended 

the name of the applicant t. Respondent No.2 for appointment. 

In view of increase in no. of vacany, the respondent 

rightly and validly recommended the name of the cpplicnt 

alongwith.... 

Siifc1 
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alongwith. 15 others for appointment. 

A copy of the said recornendation containing 

- * 	 the name of the applicant alongwith others 

is annexed herewith and rurked as AnnexureA.VI 

6.9 	That the written test, speed test and viva- 
/ 

voce test were conducted by the Railway Recruitment 

Board headed by the Chirinan, which is an autonomous 

2 	-body..like any other Railway Recruitment Board in the 

• 	.Country. Moreover, one officer was deputed to the 

Selection Board on behalf of •the Respondent No.1 and 2. 

6.10 	That the applicant beg to state that as per 

advertisement dated 26.4.95, once the candidateis 

selected after going through all the stages/tests viz. 

wr.tten test, speed test and viva-voce test cnd when the 

name was recommended for appointment as stenographer, 
V 	the respondent No.2 is duty bound to appoint the 

V 	applicant in the existing vacancy of the stenographer. 

• 6.11 V 	
That the applicant beg to state that though 

finl list of 16 candIdates including the name of the 

applicant i.e. Armexure A.VI was •recomniendecl on 9.11.95 
V 

 to the Respondent No.2 for appointment, the Respondent 

No.2 did take no action on it and the applicant was 

at a loss of having not received the appointment letter. 

Even the, res entment/ina ct ion df the Respondent iIo.2 

was echoed and reechoed in the news paper. Copy enclosed-. 

V 	 V 	 V 	 Contd..... 

9•fl\ 	LMVQ}L 

I 	 - 	 - 	- 	-V-- --•---•;; 
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6.12 	That the application made representation 

to the respondent 1o.2 dated 10.6.96 requesting him to 

made pointment of the applicant. 

A copy of the representation is annexed 

herewith, and marked as AnnexureA.VII. 

6.13 	That while the applicaift was anxIously' 

waiting for the appointment lette± he was surprised to 

see the advertisement NOtice No.1/96 dated 20.5.96 where 

the respondents 'wanted to test 8 dandidates. This 

advertisemnentappeard in local news pp'ers including 

notice board and runs as Category No.1. Ha'ving seen the 

advertisement, the anxiety of the alIcant was multIplied 

and again he aproched the responderit and no response 

at all was there from the respondents. The applicant believes 

that some foul play may take p1ce in view of the 

advertisement N0 .1195 dated 20.5.96. 

A copy of the advertisement Notice No.1/96 

is annexed herewith and marked as Annexure - 

A.VIII. 

In this connection, the applicant beg to state that 

ulongwith him there are 15 other candidates also duly 

recommended for appointment to the post Cf stenographer 

and while none of the 'recommended candidates is appointed, 

publication of another advertisement is creating uspicion. 

In this connection, the applicant further beg to state 

that 'there wwas another Employment Notice No.2/95 - 

Category No.l'where 21 candidates were recoinended for 

appointment.,..., 

2 
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A) 

appointint of office clerk, in the sc&e of pay Ps.950-1500 

and all of them were apointed though they were appeared 

in the tests subsequent to the applicant. 

6.16. 	That the applicant beg to state that the 

selection of the applicant is vJJd only upto one year 

as per existing rule of the respondents. 

7. 	GROUNDS: 

7.1 	 For that in view of the selection as per 

Ai.nexure A- VI, the applicant was sur.e that he would be 

appointed soon under the respondents and as such he 

did not make apy attempt for appointment in any other 

department. 

7.2 	 For that inj ustice will be done to him 

is ijimediate appointment is not donee i'oreover, alongwith 

the applicant, the whole familr will suffer very adversely. 

	

7.3 	 For that the applicant hails from OBC 

community and has come from a very poor family and he is 

the only adult me inber to look after the family, who deserves 

syathy from all concerned.  

aL 
	

L?L 

	

7.4 	 For that the advertisement i.1/96 as referred 

in Annxure A-VIII is ill- conceived, confusing ,conflicting, 

contradictory, inharmoneous and actIng upon it will be 

illegal and uncalled for and the applicant firmly believes 

that this Hon'ble Tribunal will direct the respordent ITo.2't 

implement...... 
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. 	 ;'• 

implement the reconimendation of Respondent No.3 nd 4 

(Aniiexure A_VI) and in the event of non-issuing such  

direction the applicant will be deprived of the right 

of appointment conferred upon him after the selection. 

	

8. 	RELIEFS SOUGIf FOR : 

In view of the facts and circumstances of 

the case the applicant prays for the folloiing reliefs :- 

	

1. 	-. That the applicant ray be apointed with 

mediate effedt .witha direction togive the seniority 

from the date of recommendation for appointmeht i.e. 

dated .11.95. 

ii.. 	That the respondents may be directed not to 

- 

	

	 implement the advertisement Nd.1196 (Annexure A.VIII) till 

'the applicant is appointed. 

Any other relief/reliefs as this 1ionble 

Tribunl considers fit and proper. 

9. 	INTERIM BELIEF PRAYED FOR : 

That during pendency of the dispos1 of 

the applicatio, direction may be issued to the Respondents 
to appoint the applicant with immediate effect. 

ii. 	 That the respondents may be directed not to 

appoint stenographer against advertIsement 1'o.1/96 till 

applicant is appointed. 

Contd...... 
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'JHETIR .A1Y OTHER APPLICATION/PETITION FIL1DD 
BEFOREA1'Y 

The applicant beg to state that he has 
V 

	

	not-filed any other case application before y Court/ 

Tibun1. 

REMI-DIESEmAUSTED 
V V 

	 The applicant beg to state that he has  
V 	

V 	

V 

 exhausted all the remedies and there is no other alter- 
V V 

native but to approachthis hon'ble Tribunal for justice. 

PABTICLARS OF-TIM POSTAL ORDERS : 	

V 

V 	
Postal Order lb. 	I V •  

V 	
V 

Date : 
V 	 Issued by : 

9/57) 	 V 

V 	 Payable at : 

• V 	 V 	13. 
V• 	

An Index.with particulars of enclosures is 

• 	 enclosed. 

V 	14, V 	 PARTICULABS OF DOCIJNENTS 

As per Index. 

V V 
	

V 	 VERIFICATIOIJ 

V V 	 - -- • - 
	 VV 	 VV 	 V 



/ 

LRI F I C A TION 

I, Shri Sntosh Kirr, son of Sh±i Rajendra. 

Prsad, nged 	 by caste O.B.C., by 

religion-Hindu-, resident of Pandu, Guwahati-12 do 
• 	 héz'eby solemnly affirm and verify that the statements 

• 	.•.. 	
mdè in prgraph 1 to 6 and 8to 14 are true to my 

• 

	

	 knowledge and those made in paragraph 7 of the O.A. 

are true to my legal advice and I have not suppressed 

• 	any mterial facts. 	• 

• 	 • 

 

AND I sign this Verification on this "day 

of fr-7' ,1996 at Guwiahati. 

c A7 AJ) 

• 	 • 	• 

4 
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BIHAR 

S 
A 	L 	 000027094 

SCHOOL EXAMINATION BOARD, PATNA 
SECONDARY SCHOOL EXAMINATION 

S 

FOELOWINARE THE DETAILED MARKS OBTAINED BY: 

S.,ROLL. 
ODE 

ROLL 
NO  

NAMEOFTHECANOIOAT.E 	/ EXAMINATION 

J7155 10456 

( 

o15tUMAR ANNUAL 	199 
)1 

SCHOOL NAME —A 	N 	S 47 GRADE IN GROUPC —) A 

-.  

GROUP 	j 7 fl\ w 

MIL SIL FIFJJ 	-• ki RESULT 

SUB.4ECT PAPER 
P*PER TOTAL 

150 
TOTAL 

5 sucT. - S  

iN 49 49 098. SNK os I 43 108 ssc 656 1ST 	DIV 

GflOUPB 

ENGLISH MATHEMATICS SOCIAL SCIENCE NATURAL SCIENCE - 0I'TIONAL 

PAPER PAPER 
TOTAL 

PAPER PAPER 
TOTAL THEORY 	135 

PRAC- TO1AL 
SUBJECT 

PAPER PAPER 
TOTAL  - eo 

150 HCV GEO 150 PHv1 TICAL 150 150 

45 45 45 15 45 45 

L 5810 
— — 

56 
- - 

o122 4 
- 

SC.94 
- 

3 ii 
- 

106 
- 

s 6519 

/ 
0 

ci 
.13 

C-) 

(I> 

- 	 S 

: 

SECRETARY 



t. 

Govt. Recognised 

.. 

No. 5-cc 
commee 4P  
49 

to  

' 

()/; : to 	 /I! SANT)SHKUMAR 

&xa,#

P

Ve 	 .... a! 	 ..... 
(9. . 	

has cosnp!eid ih 

-mWaI;on o 

Lt,.se 	(!hei,reIi3a/ 	praeIicI) a,zci passed sails/a dti4iq 	 I/ic 	Jinai 

In iIae Sutjeels 	 leL,w. 
Short Hand—English... 	 W. P. M. 
Type Writing— English ... .4 .............W. P. M. 
Short Hand— Hindi..... ..... ..x-.x ........ w. P. M. 

• 4. Type Writing--H mdi....... ,. P. M. 
5 Telegraphy- 
Dated..g.f.3,/.i994. 

........................  ........ ...
177 /- 

r 
411" 	

•-Ti 

crr 
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I 
L GU IAI~"W~ Tj ° Road 

Date 2G a. 
:MI>Ix)YM1-:NT NOTIC'l; No. I 05 

r),':E 01 P1. ;nLIcAioN : (MS. 9.5 
('0sING DATE 0 

Applivations are inviftd in i rescribed appitcat ton form 
ht amahle front the iniportani Railway Stations or in a 
i(tf(ItIIiat'tiih)sed I'iewitli kto b e neatly typed) in astandard 

hick paper, only oat side) for the following tefliporuty 
;'sts lki'' to he Itrinanent .ri the Northeast Frontier 
Railway. Applications complete in all respects along with 
riquiriti enclnsiiresshoulii ne seat to tlieAssistantSeeretrv. 
Railway Recruitmet' ttoard, Station Road, Guwahati-7BI0O1 
Assamui5r(:ertiflc'je of posting so as to reach the Board's 
office rio or before 17.30 irs. of 9, 6/95. The applications can 
also he dropped in the "Applicetion Box" kept in the nP_B 
Office before 1 7.30 hcs of 9.6.95. EMPLOYMENT NOTICE NO. 
AND CATEGORY D. AGAINST WHICH THE. CANDIDATE 
APPLIES MUST CLEARLY RE WRITTEN ON T}IETOPOFTHE 
COVER ENVELOPES POSITIVELY. 
DEPARTMENT: MANAGING P BRANCH: 

CATEGORY No. 1 : ASSTI'. TEACHER GRADE -I 
(BOTANY) in scale Rs 1640-2900/- for English! Bengali 
Medium Railway School. Temporary but likely to be made 
pernlani'nL No. OF IOST : 1 (OR). QUALIFICATION IInd 
class Master's Degree in Botany. (ii) Uliiversity Degree! 
Diploma in Ed ucation/ Teaching or integrated two years post 

grlltl(tate ('nurse of Regionul Colleges of Education of NCERT. 
(iii) Competence to teach through Englis and Bengali 
Medium. AGE:20 1o40 years. 

CATEGORY NO. 2 : ASS'IT. TEACHER, GRADE, 1 
(PHYSICS) in scale P_s. 1640.2900/- for English! Bengali 
.1cdtum Railway Higher Secondary School. Temporary but 
likely to he nade permanent. NO OF POST  
QFAl.JFJCATlQ'J : (I) II Class Master's Degree in Physics. (ii) 
I.1 niversity Degree! Diploma in Education! Teaching, or 
La"3 -arcd two years post Graduate course of Regional 
Colicg'2.s of Education of NCERT, (iii) Competence to teach 

40 T,s 
CATEGORY NO, :3 : ASSTT. TEACHER GRADE-It 

(SCIENCE) in scale' Rs 1400-2600/- for Assamese Medium 
Railway School. Temporary but likely to be made perm?.nent. 
NO OF POST : 1 CUR). QUALIFICATION : (i) lInd class 
Bachelors Degree with one of the following group of subject. 
45' marks can he considered equivalent to IInd Class where 
there is no demarcation of class in Bachelor's Degree. (i) 
Physics, Chemistry and one subject out of Maths.! Botany! 
ZooloLy. Or (ii) Botany, Zoology and one subject out of 
Physics. Chemistry, (2) University Degree! Diploma in 
Education! Teaching or 4 years integrated Degree course in 
Riigional Colleges of Education of NCERT (3) Competence to 
icach through Assamese Medium-AGE : 20 to 40 years. 

CATEGORY NO. 4 : ASS'Vl'. TEACHER, GRADE-I 
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING & 
ACCOUNTANCY) in scale Rs 1640-2900!.. for Assamese 
Medium Railway Htgher Secondary School. Temporary but 
likely to he marIe permanent. NO. OF POST : 1 (ST). 
Q1.fALIFICAi'lO : iInd Class Master's Degree in commerce 
with special paper Book-Keeping and Accountancy. (ii) 

	

I 1 i 	tin i of 	I I 	(i 	I t 	I 
saanlC.sc ,edivan. /GL : 20 to 43 y'uie 

•'it'.(;oRV NO. 5:ASS'13. '1 AC- 11l 	(1 
Sl'ECIAl. PAPER BANEIN' a 

	

•2Itt)o. 	ur Ass::;rcse Mcdiut/1ajlI;L.' Ti: ., 

	

'l'iii..iracy 	hut  

	

ii..No ;.iI":'0S'' 1 (SC). Q13 	ri;O\  

Corn mci-cC with saii:' p 
Ii,it k;m-.g. (ii) 1. nivet -sIty I)egree. Dipiomma in Edt; yat 
'lt.cl tag. or lntegraic'ml two years Post Ct aduate euure:' of' 

of l':lucat ion itfECER'!'. (3i) Con oei,enc 
tiirc't'gh Assanuse M:'diuni. AGE : 20 to 40 years. 
AI'EGi)RY NO. b: DEMONSTRATOR (PURE sc ENCi':) in 

scale Es. 1-i1)0-26O0.. for English/Bengali Medium Raih'a' 
Si'lti'l, lentpo'at -y but likely to he made permanent. NO CE? 
i'OST : 2 tI-DR i-SC). QUALIFICATION : (i) i1nd Cas 
ltaclietors Digree with Physics, Chemistryand one sotject out 
of ILotarty: ZooIo', 45'k.marh-s can be considered quivateat 
to I lnd Class where there is no demarcation of cas in 
Bachelor's Degree. (ii) University Degree! Diuhirna in 
'Education, Teaching or 4 years integrated Degree cours' in 
regional colleges of Education of NCERI'. (iii) Comctence to 
I cacti IlWough English an(' Bengali Medium, AGE : 20 to 40 
years, 

I 	Xl3;(;( )Y NO.7: S'l' NOOP_Al IER (ENGLiSh) in scale 
I 'i0.204O!. NO OF POST: 10 (UR-5, SC2, ST-2, OBC-i). 

QUA1..IFICATION: Matriculate, SPEED:80 W.RM, & 40W.P.M. 
in Shorthand and type-writing respectively. Knowledge of 
Hindi Stenography is an additional Qualification and wilJ he 
given preference, AGE : 18 to 30 years. 
I)EI >AWl'MEN'J' MEDICAL: 

CATEGORy NO.8: STAFF NURSE in scale Rs. 1400-2600,'-. 
NO. OF POST: 14 (UR-8, ST.2, OBC-4). QUALIFICATION : The 
candidates must have passed Matriculation or its equivalent 
examination and possess a certificate as Registered N urse and 
Midwife having passed the three years course in General 
Nursing and six months course in Midwifery from a Schäol of 
Nursing or other Institution recognised by the Indian Nursing 
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
will be given two advance increments on the merit of each 
('andidate tinder the sanction of competent authority, On 
selection, their names must be borne in the Indian State 
Medical Register. They must be able to speak in English, Hindi, 
Assarnese or Bengali. AGE : Between 20 to 35 years with 5 
years relaxation fo SCIS'j candidates. Both Male! Female 
candidates can apply. -, 

NB: 
(I) A. General Relaxation in upper age limits fo' all 

c:'intrit!a, ti'j -  ofcarI ate.r 1:r'Vt teen aer b/2 
yeai'a be,idet, the ae reiaiation given in parc -2. This 
relaxation is applicable for 2 yers with efi'ect from 15.7,94. 

(ii) The Candidates must have acquired the esoettiaJ 
qualifications as lald down at the time of subm1ssIo; of 
application. Candidates who have yet to appear at the 
exaxni.nation and whose results are withheld or not declared 
are not eligible to apply. 

GENERAL INSTRUCTION, 
1.1 	ABBREVIATION USED SC - Schedule Caste, ST 

Scheduled Tribe, UR Un-Reserved, OBC Other 
Baskward Class, i.P.O. ' Indian Postal Order, EXSM 

,. 	 'Ex'Ser-viceman, PH-Physically handicapped. 
'l'lio nuinher of vacancies shown_may be Increased or 
decreased. 
SC!S'I'/OBCcandjdates can apply against IJR posts but 
they will have to compete with UR candidates. 
SC.'.d'OBC candidates riced apply strictly against 
their respective vacancies only. 
AGELIMIT: - 

2.1 	The age will be reckoned as on 1.5.95. The upper ae 
limit is relaxable as under 

M011 
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To 

NO TI CE 
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Thj3 i Your Call leier/dmjt Card for tne i9fl for th 
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of all conditions laid do i thc 

• 	F'LOTJrv- 
YM& 	O ?LLFIL ¶LHE OJNDITIONS S LID towN IN THE 

LQ 	 IGNORkrTHS CiLL LETT /niLT 	 ' 

. 	 Cr1yth 
sful c 4dates in the wtte;i. ea" will 

- Pr the .vavoce test 
• 	

- 

 
ar e to z  uezçay your owr travelUrig ex-Ln fo 	' 
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Cieh. 	-7 O  i.ndirectly by a candidate or 

.&ettrig indue ronsideration for the 
8didt .iiable or disqua1ificat1Cfl 

r-p 
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NOç 	 GUwaha i RRB/G/41/9 	
ateQ3/10/95 

te,,  _V 4So1ri4dmit 	/ 	 f 
/ 
I 

 fA 
To 

Your 1011 Number is 
 You will not be 	 t admitted for the Speed Test & V±V-'VOCe Test wi 	f ut th is CR11 Letter/mj 	 tho 

t Cnrd,TJj8 Cafl lottor/ 	
, tdm1t Card howovcr doe5 not. itø1f give 	

N 
lement for 8e1ectio1 	 any entit

. 	

I flCj I TM P S1jLC TI ON FOR  Tun I>n n OF J IL $ TNOGRAj SCILE Rs, l2OQ-2O4O/pjy 
NO, 7,Uj ELOYMNT NOTICL NO, 1/95 Zq Tha NOX 	FIWNTI 	XLy 1* 	

with zeference to.your application for the post mentioned 
above, in response to the EH1oyi0t Notjc0 Cited above, 

you are hereby av0 to attend the Office of Chief Personnel Oflicer/ 
Test, 	 4. 1 1 , 95 at 930 hrs, for Speed 
2. 	

The ViVVo6 Test of the 13UCOOSSfU1 candidates of Speed 
Test will be held on p.11,95 at Raiiy Recru1thent Bard,Guwahatj, Station Ro ,GURhtj..j NO 	 c4U4 LTTR FOR VI yO"ZTCandj.p05 sha,iIv0 th 	reu3 othe oX  

~UThe
ffice on EN 6.Jj1095 and those Cidatcs who will qualify in the épeed toot of 80 T-Jor por mituto should 

appear for th0 Viv.y000 Te ci 	
your presence may be requi- for more than four days and you Should come   o prepared You should bring   your   a11 'origin  	certificates Shect along with  	and   llerk-   repectjve   'dlplowa c 3riicates(je   'hcrthd Type) On   the   day of VivaVoce Test,Tho SC/T eanciitcs also 

f'flst procä their Caste/Tribe cortiXjotet the timeoj VIVa-VOCC 
test. 4. 	Requo5 	or pOStpOfllU0nt Of the nato Of j)Ce test and Viva VOCO 

test wi].l not be Considered and no absentee test will be 1e1c, 
You gre also directed to bring the Origi1ii Call letter for th e Writt, test bejd on 27,8,95 o 

64 
	

and or hi ecretrt directly or directiy by 
a candidate or any bcç1y on his beh E,L -c rcqresting Undue •Jonside,.ratjon 'for the reoruithent will render 	crite li1 disuatfjoatjon , 

TIe "Candidates can give intervjewej1er 	'isi or hindi 

FROM 
&4amiW

T 

Ej available upto 15.1.95 V1 1V1qr1tyt_ IUy,B'5 Lt.No.*NGU...84//lo2 Ctc" 0  
You are advised to iñoease the spee. o .r'nc find tpig to come out sU000saful in the ensiri 	.r / 

. aPaedtest to be held on 4.11,95, (2)oc.." / 	Q lr1ng attested pbotoøtat copies of al. ", 'i- 	
- ate8  and  Maz1sheets anc o th er certif1 	 the • 	Origini at the time of Viva-voce toot 	 ' 

th0 speed test of 80 i-rds per mii:'tc' 

M4 
cg}; 

- -. ._•- 	- 



10. 810759 Srtyinax.iyaii Gow:ij 
AGAINST Sc.vAc,cy 

 
 

820123 
82Q26 

T 	1(rLshzi 	Das 
Sciijoy ICr. 	Hal 

AGAINST S, T VAc1c 	\ 

	

1. 	
. 

• 	2. 
830077 
830108 

flijay 	Co. 	flnro 
Jncy Kr,j1)), 

AG;JNS 	O.U.C. VACANCY 
• 	1. 840025 Santosli Kumar 

-------- 

Copy to: 
( 	I 

enber Sccretai-s, 
Panel 	•rii 

for 

A- 	i ,--j A--- ~7 

c. 
ç U *  iUW/G/CQN/i5S/iOp 

. 	 Date: 9 
N 0 P I u 

Sub:_ 
R3crujthent Scictioz for the post of Jr. Stenograpiex.(j1) in 
scale Rs. 120O-)!O/. Ufld or Euploy._ 
mont Notice No,1/9 cctogory No 0 7 and Gii/p/NLGts indent 
ltlU3/2/liectt Pt.fl dated 7.'.95., 

Dat,c of fritten Test: 27__95 
1tL0 Speed 	TCs: 011-95 

( for 80 w.pn.) Date of Speed 	Post: 05-1195 
( for Co W.].n.) Date of Viva 'Jo 	Tost:g1195 

Date of panel app oved:o9_1195 

The selection Beard held the vjv; voce test 011 8.11 95 for the rccruitrent, of Jr, Steno-
grapIer (ng) under Enployment Notice No.1/95 Cat.No.7 in scale II 

. 120O-2Oo/.... ,rid has found 16(U1L1o,sc21sT_21D2) crolidatos suitaijie for the said post and their names arc recorjnendecl to 
n 0'IJE1? OF MEIUT. 

AGAINjT Ti. ItQ VACANCY 

flofl i, 	Na;no of Candidate 
81070' 	Anjall DevI 
810786 	Asia Ci1LthravorLy 
810793 	Mrltyunjoy. Gliosh 

DclJaSjsh choicdhury 

1 1) ik Chaicravo rty 
Priip Kr 0  

810767 	'amaIa Dea 
8107.9i 	Paliltra Kr Kn1cti 

 

 

 

5. 
(. 

810018 

810589 

810777 
S zic or 
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p. 	[C RAILWAY NOTCIJ 

ggc{JWAAT1 

RAILWAY RECRUITMENT BOARD : GUWAHATI 
V96  

STATION3OAD, GUWAHATI-781001 
L-bATED 20/05/943 

Applications are invited in pr 	ibed?ormsobtalnaberOm any important Railway Station 
ic in proformu application given below (to be neatly typed in using one side only in a standard size 
thick paper) for the following temporary posts, likely to be permanent )  in the Northeast Frontier 
Railway. Applications complete in all respectsalongwith required encIosurs should besent to the 
ASSISTANT -SECRETARY RAILWAY RECRUITMENT BOARD STATION RQAD GUWAHATI- 

office on or before 17-30 hrs. 

of'Q 7 3"fle applications can also be dropped in the "Application Box" kept in the RRB Office 
before 17-30 hrs. of 30/06/96.  

EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APPLIES 
?cUST CLEARLY BE WRITTEN ON THE T OP OF THE COVER NVELOPES POSITIVELY: 

CATEGORY 	. 	' 	, 	. 	• 	• •. 	- 
No 	NAME OF - - SCALE 	STIPEND 	VACANCIES '. SEX PERIOD 	AGE 

A_'_'n45apher.(Efii& 

 THE PO 	• OF PAY' DURING" 	 . 	 - OF . 	AS ON' 
TRAININ(LIJLSC ST OBC TOTAL'. TRAINING O1-06.9 

Sig/Gr.-11 	- 	•' 	 . 	 . 	. 	:' 	- 	-. 

Appr. Signal Inspector! 1400-2300/- Rs. 1320!- 07 02 04 i)r' l4' Both 24 months 18 to 25 Yrs. 

Gr.-Il 	- 	/ 	. . 	
.- 13501- 	', 	 ,.' 	.. . 

Appr. Tele Communi'- . 1400-2300/-. Rs. 13201- 07 .0202 02 	13 Both 24 months 18 to 25 Ym 

cation lnspector/Gr.-ll, .'' 	 -- 	1350.F 	.. 	 . 	. 
Appr. Tele Communica- 9504500/- 	95(jf. 08 03 06 06 	23 Both 12months 18to25Yrs. 

tion Maintainer/Gr.-1li  
Tr.Asstt.Draftsman 	. 1200-20404 R. 1200!- 04 01 01 01 	07 Both 'I2months 18to25Yrs. 

(S&T)  
Tr.Electric Foreman! 	2000-32001- Rs. 2000!- Ci 01'- - 	02 	Both - 12nonths '20to30Yrs. 

SrAlDeputyShopSupdt. 	. - 	 S 	 '.. 	. -. -: 	. 
ippr.Mechanics(Elect' 1400-200/- Rs. 1400/- 0005 01 03 - 18 Both 24 months 18to28Yrs. 

Tr.Asstt.Draftaman 	.1200-20401- R& 1200/- 03 91 01 01 	06 Both 12 months l8zoZSYra. - 

(Elect.)  

	

­ ft 140O-23tX),'- ia. :400/- --. 	-- 	ot t.j-u, lo 
It.Tr. Head Draftsman 	. 1600-2660/- Rs.16001- 01 - - 	-01 - t3oth 42months 20io30'irs. 

(Elect.) 	- 	.'. 	- 	- 	- 	' 	• 	 . 	V 	 - 

1 2.TrfficApprentice 	1400-1440/- Rs. 14001- 06 02 01 02 	11 Both 24months 20to28Yrs. 
:mmercjai Apprentice 1400-1440/- Rs. 14001 06 02 02 01 -  11 	Both 24 mon,'ils 20 to 28 Yrs. 

Physiotherapist 	- - 1400-2300/- 	- - 01 - - - 	01 	Both 	- / 18to28 Yr-s.. 

Staff Nurse 	 -' 1400-2600/- 	- 	13 0402 07 .26 Both . 	- I 	20to36 Yr-s.. 

16.Pt%aimasist '• 	. 	 1350-2200/- 	- 	- 04 0101 01 - 07 Both 	- 	20 to30Yrs. 

17.LabAsstt. 	' - - .- 976-1640/- 	- 	01 •-  01 -- : 02 	Both 	 19 to2SYrs. 

18.AppMechanics 	... 	1*00-2300/-.Rs.13201- 04 0201 01. 08' Both 24 months. 18to28Yrs. 

Elect/DSL 
19.7'r.DeputyShed'.,';- "200O-3200/ Rs.20001- _ .,-01--. 01 Both 12months 20to30Yrs. 

Supdt(E1ect/DSL)-- 	'.-' ...- .. 	. 
2O.Appr.MechaniCS.' '/ - 1400-2300/-

- 
 Ils. 1320!- '04 -:0102 01 -'08, Both 24inonths 18to28Yra. 

(DSL/Mech) •' - 	';:. :.--- ." -: - 	-, 	': c:"  
21. Appr. Train Examiner - - 1320-1350/- -  Rs. 1320/- - 06 ,03 01 02:--" 12 - Both 24 months lB to 28 Yrs. 

22 Tr Asstt. 	 1200 2040/' Rs. 1200! - 0i - 01 . - 	02 	Both 12 months 18 to 28 Yr-s 

Draftsman (mecK)  

23.Draftsman(Mec)- 	- 1400-2300/- Rs.1200!- '02 	01- 	03 - Both24months 18to28Yrs. 

24.Appr.JuniorChemIcSL-- 1320-2040/- Rs:.13201- 02 --'--. 01- 03 ;Both 12months 18to25Yrs. 
& Metallurgical Asstt,  

257r.Chemical '- 	2 1400-2300/- Rs. 14001- 02 01 ---'- 	03-. Both 12nionths 22 to3OYl-s. 

& Mettallurgical AsstL 
26. Tr. Deputy Shop 	-. 2000-3200/- Rs.200O' 01 01 01 - 	03' Both 12rnonths 20to30Yrs. 

Suptd. (Workshop)  
27.Appr. Mechanics 	1400-2300/- Rs. 1320.- 05 - 0201 02 	10 Both 24 months 18 to 28 Yrs. 

(Workshop)  
28. Appr. Chief Train 	- 2i)00.2200/- Rs. 2000- 02 01- - 	03 - Both 12 mont . hs 20 o 30 Yr-s. 

Examiner  
29.1-{indiAssttGr.-11 	1400-2300/- 	- 	01 - - .,01._-O)2 	Both. 	 - 1 o2.8Yrs - 

Categ&ry No.13v1echanicai). 
Category No. 7 - Iioma in Mech. Engineering. 
Category No. Q,Degree in Mechanical/Electric: 
College:, . . . 
Category No, 29-: BA. with Hindi as elective subj 
grduate with English as a subject plus a degree or 
standard of BA. (Hons) in English and a degree ot 
Category No. 30: Diploma in Civil or Mechanical 
qualification of Diploma in Civil Engineering becom 

- them. 
Category No. 31 : Degree in Civil Engineering. 
!Category No, 32: (10+2) with science and Maths. t 
Engineering also be eligible. 	 ' 
Category No. 33: Minimum IT1 certificate in Dr"fts 

- India, NCVT) in Civil Engg. from recognised Inatitt 
duration. Civil Engg. Diploma holders and holders 
Institution will also be eligible, 	 -. 

- (ategory No. 34 : Matric plils 3 yrs. diploma In CL', 
recognised colleges.  
Category No. 35 : Degree in Civ!] Engg. ,Departmen 
Category No. 38: Degree in CMI Engineering Depaj 

ategory No. 97 : University degr preference b 
Honours & Master Degree. The candidate shàuld1 
'minute inEnglishr 25 wordp minute in- Hi. 

-. 	scribed ediEinal qualification. . 
Category-No, 38: (i) find class Master's Degree i 

- University Degree/Diploma in Education/Teachij 
course of Regional Colleges of education of N.C.E.R. 
medium. . . . 
Category No.. 39 : (i) find class Bachelors Degree v 

- Botany/Zoology. 45% marks can be considered 
- demarcation of class in Bachelor's Degree. ('ii) Univd 

OR 4years integrated - Degree course in regio4 
Competence to teach through English and Bengali 
N.B. (i) A GENERAL RELAXATION IN UPP 

CATEGORIES OF CANDIDATES HAVE 
-- - REIAXATION GIVEN IN PARA-2. THIS 
-- WITH EFFECT FROM 4/8/95.. 

.' N.B. : (ii) ,THE. CANDIDATES  MUST HAVE ACQU 
- - - S LAID LOWN AT THE TIME OF SUBMI 

- HAVE YEF TO APPEAR AT THE E: 
- WITHHELD OR NOT DECLARED ARE 

- 1. GENEPAL.INSTRUCr!ON  

	

LI /BI1PTVUkT!ON USED i 	 . 
SCSchadi1d T-&heduJci ibt, 

- -- LP.O. =Indian Postal Order.  
1.2 The number of vacancies shown may be incr 
1.3 SC/ST/OBC candidates can apply against U) 

candidates. SC/ST/OBC candidates need ar 
-. 	only. 	- 	- 	 - 	-,-. - 
2.AGEL!MIT  

-- 2.1 Thea-ge will be reckoned as on 01-06-96. The. 
By 5 years for SC/ST candidates and by 
By 5 years for Bonafide displaced'GoTds  
By 10 years inca-se of physicallhandic- 

'(d) lJpto the age 40 years for 'RESERVISTS 
- . (e) Upto the extent of service reidered by C 
- Labours/substitutes provided that th 

- - 	-. (coitinuous or broken) subject to the co 
Administrative offices of the Railway or 
tve societies and Institutes upto 5 yea- 

- - - - --' upper age limit of 35 years whicheverl 
- (f) Uppr age limit-in case of widows, divorc 

- their husband but not remarried shall 1 
- - (g) Upto maximumage of 45 years for repal 

- to India on or after 1st June 1963 and 
- : Pakistan (Now Bangiade.sh) on ck after 

RUW TO A1>PLY 
- 3j( éandidates should a',ply in their own han 

XtS .'Sotin nrcFlon OcodOia1itvrlo'n 
- 	 -V.. 	

.. (gl\\ 
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From Our Corre 
- DUL1AJAN, June lt — The i 

aged in hetwecu thirteen and .tf' 
of l)u1i and at difierent time'i C 
created quite aaensatiomt in the oil 

Altogether nine boys, all stude! 
of the locality, were reported missi 
three were traced and rt ,cued by 

A large number ofparnis, gua 
educational institutionbs of Duliztj 
ronrced by the omcei --in-chinrge 0 

June l 1 to discuss the sjtutKin a 
prevention of further occurence of 

Thc police have ratted out th' 
-strr- Oull L tht 

suapeeed that some drug traffirke 
thece adnlcsceet beys te :ar 

The police udrninitr'.ttion has r 
and gu&rdians to be alert to keep 
their adolescent children and to p 
they go out for private tuition maftet 

- The O.C. of Dulht.jan police sust 
adequate steps -have been tkerm I 
missing boys. 

--The names ofthe mivaingboys 
Class IX, Monoranjan Chetia(15)C 
Class IX, Gañesh Ch. Gogoi (14) Ci 
Class VI! and R.arul Goroi (14) C1a 

WitJ.'ad rwa Ii 
G11'\VAI hV11, 	J i; I1C 	I 	. -'ihe vi 

Central 	Cuninittue 	in!iti,. 	ci di 
the .P,.ssam People's F'rur.t hi-id mu 
recently here a: K.rLi hhov.'na 1: 
under the chatrmansrJp of Sri ot 

1-lolirain Jcrang. General Secre- tL 
tary 	of 	ASDC 	and 	Mi..' of 
demandtd 

	
iinrfieldiate 	with a 

drawal of Army Operatk: 	in th- pi 	- 

St4t.e, says a prt-:a rclr:ns 
The meeting attcn'Jrd by all St 

the newly elected M LAs of A.SDC b 
and 	representatives 	of 	other 
constituents namely Autonomy tr 	-- 

Demand Str'u1ing 	Icrurn • - jh - 

(ADSF) Hisiri. Mining 	-icban i 

(MMK) 	and 	Ct'l(M.L), Liber;-.- - 	 Ci 

tion 	ttLuc-d 	the 	Pub- ta 
tical 	zt Ciii 	n 	zf 	b- 
and the orgn; isa'hi 	j -, 	bji 
of JiFI 	mill 	,!'-'j 	ad.- .'. 	a 1 ti- 

stand on the  

n'-- 
ed !iir:-i Gpci 	tk,rm  

in tli 
fl 	'i nast 	or  

--------- 

eult.urr-i Officer alw atteaded 
the vaJuLsho1. 

	

Dr 	hiria expiain'd the 
ue -1id u GIi1JI1jn of 

humbo.' crop; in tha- field of 
indut. •. Dr Basant Kr Chokra- 
hart - Asam ,ricuit ore 
I nivr Tv wr..' tb' tiJ At 

Sasetan }'arisl-ad niso sat on 
dharna. 

The Kaxnrup district cunirni-
ttcc of APCV inor ;otect ii 

iiepio1:..nci1nn to tl'. Co?i,p:teit 

autnority iii - rondii '.g edeuau 
securiLy Lu the jurualwts, 

-iources.------------------------ 

tyeiir. Srr 
meL$a awai. 

hill'Il . one 1 8-
Assan  
laIstiLlit in (Jr.  Eniti:it't rs 	1 

J i Lí''' 

) 

b 
) 

From Our Correspondent Bongaigaon town as per Land SarkarconvictedAbdu!Rahivan 
BONGA!GAON, June 	18—A Revenue 	Re-assessment 	Act, of 	Monako ~-hn 	village 	under 

meeting 	of 	the 	Bongaigaun 1936. Pcoplcwho want to submit Manikpur 	Pohce 	Stat ion 	to 

Districtlievekspment Commiuee objections to theenhancemeniof undergo rigorous imprLnment 
,was 	heid 	on 	June 	10. 	The land revenue may do so within for seven years and to pay a fine 
meeting 	discussed 	the 	imple- six 	weeks 	from 	the 	date 	of of Rs 50,00 ni 	in default to 

,vientation 	of 	special 	health publication of rifixation 	notifi- undergo 	further 	rigorous 	b-n- 
theck-up 	programtnc- 	for pri- cation in the Assam Gazette, says prisonment for two years under 

mary school studc-n[s 	in 	the an official press release. Sectiup 447oflPCformurdering 

district 	and 	asl<ed 	the 	Joint Lwycrs' 	-esenthient 	The Kantesw 	L) ar 	as 	of 	the same 
Director of Health Services to Bongaigaon 	Lawyers' As.socia- village. 
prepare a plan to cover all the tion 	opposed 	the 	move 	to The accused Abdul. Rahman 
Ktudents of 963 12 schools in the transfer the cases under Railway attacked 	Kanteswar 	while 
district. 	. 	 - Properties 	(Unlawful 	Posses- ploughing 	in 	the 	field 	on 

7 	 I 

jur- 	COmmissioner, 	Aftab Claims, Workmen Comper.saiior inc nuiad Eaaswar died on 
Ahmed ruested the heads of Act, Consumer Forum etc to his way to thr hospital. 
various 	development 	depart- GuwahaU. 	A 	reSolution 	was Sri R N Des, Public Prosecutor 
meets to submit future plan of adopted 	to 	this 	effect 	in 	a appeared for the State while Sri 
action to develop the district meeting of the Msociatioia held M Mahmud, advocate defended 
with locally available resources. on June 7 under the president- trccused. 

The r-eetuig also decided to ship of Sii Goptil Chandra Das  

utthse 	the 	water 	resources The mLetlng eprcsed ieent — 

twailable in the disicU and the merit at the move miot by th - 

community polytehnic schme Government without consider- 	I  

of l3ongaigaon Polytechnic for ing the difficulties and financial By A Staff Reporter 

the benefit of theyOuth.' implications 	for 	the 	litigant GUIVAILkTI, 	June 	18—The 

revenue 	The State public. failureof 	the 	N 	F 	Railway 

Government. has 	decided 	to Convicted for inartler 	The aut,horities to appoint any of thc 

enhance . land 	revenues 	of Session Judge, I3ongaigaon, M M 16.successful candidates in the 
post of Stenographer even afte•, 

Wchop 
• 

on 	©O 
six months from the date of ,  
announcement 
uureZ'  

a viewed by the conscious circles 
here as one more bid to deprive 
the 	Indigenous 	people 	of job 

'run Or Correspondent Narayan Keilta, Minister of Stats opportunities in the Railways by 

AZARA, Jurw 18—i A work- for 	Revenue 	and 	Serlculture some vstcd interest circles. 

shop on thenecessity of bamboo (md). .Accordirtg to knuwledgeabe 

crops and its preservotion was Dharnc atecd 	The Rum- sources, 	the 	Railway Recruit- 

held 	recently 	ut 	the 	Horti- rup 	district 	cojr.mittee of 'the merit 	Board 	Guwahati, 	had 

cultural Research Station, Kahi Assam 	Press 	Correspondents declaredtenrituraI,twoeechai' 

izuchi. Unionstagedatwo-huurdharna the Scheduled Caste. Schelulcd 

Participating in the workshop on June 7 in front of the Circle Tribe and UfC category candi- 

ss 	chzçf 	guest, 	Dr 	Alok -. Office of Palabari in 	protest dates, eligible for the post 	o 

Iluragohaln, of Gauhati cJni'er-. against the killings of Parag Kr. Stenographer through a news- 

sity,expiaiiiedthesigniflcanceof Das, 	Exçcutive 	Editor 	of paper notification on December 

bamboo jjse. 	. Asomiya Pratidin, Psibitra Nara- 2, 	1995. 	Most 	of 	these job 

H&staed that bamboola also yan Chutia, Dipak Sargiyari and seekers were ival youths. 

described as 	green gold' and Man i1 Deori. But, despit,e there being sonic 

timber of the poor peole' -  South Xarnrup 	Press 	Club, varcies against the posts, the - 

Dr. Blpin Khngia, ?ssociate South Kamrup t!ew Nklritcrs and -t F Railway authorIties hart 

lroferor -of 	Biswanath 	Agri- Artists 	As5ooiation, 	Lialthaba . 
been 	ailcediy 	shoving 	n 

euLural College end Sri Beni- Luitpsriyu Dal, Ai ia-mwjyoti irte;st to ahsum'b ony of 	th 
1 	-4 flkh-at'i 	&iri- San,ha 	and 	[)akhin Kamr'un eieced 	ua,didate', 	lcc 	-iii 
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BEPOR3i IE C 	ADiiINISTRATIVE TIE 

- GUWAHATI BENCH. 

IN IE b4TTiROp:-

O.k. No. 149 of 1996. 

Shri S. Kunar 

0, P;e. 

o .  

Applicant. 

Vs. 

Union of India & Ors. 	•.. Lospondonts. 

AND 

IN TH.L. LITT!alOP 

Written statement for and on 

behalf of the respOndents. 

Tho answering rospondon8 bog to state as follows:- 

1 • 	 That the answering respondents hnvo gone through 

fl coyof the application filed by the ppi1et and have 
1 	

derstd the contents thereof. 

20 	 That save and except the statements which are 

sp ecifj ca ily a dnj ttod here-i ri-bole w, other statements maO 

in the application a cateorical1y denied. Furthor the 

sta tements ithich are not borne on ro ords are also denied. 

3. 	 That with rogaru to the statements made in para- 

graphs 6.1 to 6.9 of the aplicntjon, the answering respondents 

do not admit anything contrary to relevant records of tho case. 

Coritci,.. .2 
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4• 	 That with regard to the statotnents made in. pam- 

graph 6.10 of the aplioation, it is stated that the 

rcsponctent no. 2, i.e. General Mannger(?), NIP, Railway, 

Guwahati, it is not duty bound to appoint the nppliea -  as 

recommended by the Railway Recruitment Board. More 

enpanolnont does not give indefensible right to be appoin-

ted. In this Connoction, provision of Indian Railway 

Establishjjo Manual Vol. 1 (Revjod Edition 1989) porn 

113 iaay be referred to which rends inter-olin - "election 

of a candictate by a Board or a Railway administration 

is, however, no guarantee of employment on the railway 

which is subjoct to his qualifying in the proscribed 

tAcuical exmina -U.n and to his being otherwise suitable 

for senricc under Govomnr.acnt.*a It was also aade clear 

to the aplicnt that the selection of the candidate by 

the Railway Reertnon Board does not confer any right 

on the cnndidites for the post th:ough Gcnerl Instruction 

No. 17 of the klployniont Notice No. 1/95 9  ainst wJiich 
the applicant made his Oppl1Ctj for the post of Junior 

Stenographer (English) in scale ?z.1 200-2040/-. 

5. 	That with regard t0 the stt0mot5 made in pain- 

graph 6.11 of the application, it is stated that the list 

of 16 candidates including the name of the applicant was 

recommended on 9.11.95 to the respondent no. 2 for appoint-

merit. T!io respondent no. 2 in his turn whjo processin,g 

the case for scrunity of the bio-data and other 

Contd.. . .3 
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documents etc. as rcc1uired, received from the Railway 

ecruitnent Board along with the list of 16 candidates, 

reccived complaints of maipracticos and gross irregularities 

in the e1ecion process. Confidential letter from the 

Chief Vigilance Officer, H.P. I.ailway, 11aiigaon, was received 

advising the respondent no. 2 to pond offering letter of 

appointment, The letter of the Ohiof Vigilance Officer, 

in fact, reads as under :- 

",.. As a rnniber of complaints have boon received 

alleging adoption of maipractices in the above 

recruitment and the sane ore under i nivostigotion, 

it is requested thit no oppoirituierit letter for the 

post of Jr. Stenographer (ngiish) shotd be issued 

till a clearance is given by Vigilance." 

Thus, in view of above, respondent no • 2 refrained 

from taking further action for issuing appointment letters 

to the applicant. Subsequently the respondent no. 2 received 

a letter from Railway Board, for cancelling the recruitment 

Proeecdings of Jr. Stenographor (English) duo to numerous 

irregulaities detected by the Vigilance Doptt. Copy of 

the letter is arinexed as ANNEXURE R. 

That with regard to the statements rido in para-

graph 6.12 of the pplictiori, the answering respondent do 

not anit anything contrary to relevant records of the case, 

That with regard to the statements made in pam-

graph 6,13 of the application, it is stated that this is 

_J 

Contd., ..4 
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• 	not relevant with the cases of 13 applicants against O.A. 

no. 142/96 to 155/96, who were recoITuendod by the iailway. 

i.ecrid.txaont Board, Guwahati. The advertisement Notice 

No. 1/96 dated 20.5,96 wa for auuitional 8 posts of Storio-

gropher (English) in scale Pis. 1200-2040/-. This has got 

no bearing with the panel in question. 

Another ixap1oyiient Notice No. 2/9 5, 	togory No. 
1 is for the post of Officet Clerk in scale Fs. 950-1500/-. 

Th.s category is quite different or the eoegory of 

Junior Stenographer (English) in scale R3.1200-2040/- and 

as such, this hs no relevance with the c'so of Junior 

Stenographer (English). 

8. 	That with regard to the stateirients 	a in para- 
graph 6.14 of the application, the answering respondents 

do not admit anything contrary to relevant records of the 
ease. 

9, 	Thnt the answering responden submit that the 
aforesaid seleotlori has to be cancelled in view of various 

i:rogalnriy anci malpxcticos in the selection. As already 
Pointed out abo.e, aorc cpanclnc-rj of a candicla -bo does 
not give any indefeasible right of apointraont. The  
candidates were well aware of the decision to cancel the 

lctIø. The said decision has been taken in the greater 
public 1ntet. 

Oontd.. . 5 
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10. 	Thit the criswering respondents crave 1oivo of the 

Hon'ble Tribunni to submit ndditionnl 4ritten stntoraent in 

onso the &uic is found to be nococsnry in duo course. 

ii • 	Thnt in vjOi of the Encts nnd circunstn rices stnted 

above, the instant application is not maintainable arid linbie 

o be iisrajssod. 

V fl. I P I CAT I 0 N. 

I, 	11 •1giDrf.M;O 	
, aged flbout 11 years, 

by occupntion Railway Service, wor.ng as Deputy Ohief 

Iorsonno]. Officer of the Northeast Riontie,27 Railway, 

do hereby solemnly ffirm and state that the statoment 

made in paragraphs 1 and 2 are true to my knowledge, 

those made in paragrnphs 3 to 8 are true to my information 

being matters of records odd the rests are my humble sub-

iuEsion before this Hon'blo Tribunal. 

/ wpyv~ 
DEPUJY CHIEP RSONNEL OICER 
NORTHA3T PitONTIiR RAIlWAY 
MAI (+AO N ;: GUdAHA TI 
POR & ON B-IAI 1  OP 
UI0N OI INDLt. 

Sq 	 ' 	 (p') 
Dy. Chet Personnel Officer (G) 

q' fr 	, 14ii-781011. 
N. F. Rty., Guwahatl-781011. 
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ANNJRE RLI. 

iiiway liocruitnent Board :: Guwahati. 

No. RU3/G/41/90 
	

Dated 05.9.96. 

NO TI C. 

Sub: cancellation of iLecluitmcnt panels of Stonogap hers 
i1jh) in scale hs.1200-2040/- under togory 

No. 7 of &tployrnont Notice No. 1/95 dtd 26.4.96 
and craft Teacher (Bengali Modiun) in scale 
F. 1400-2600/- unuor Cat. No. 6 of Employment Notice 
No. 3/94 dtd 19.12.940 

Railway Board viclo their letters No. 95(RRB)/ 
25/13 dtd 7.8.96 and 96/E(ERB)/25/13 dtd 21.8.95 nvo 
cancelled the liecru±tinerit panels of Stenographer (ngii&) 
and Craft Tochor (Bt) mentioned on the above subject due. 
to vnriou irregitlarities. Hence, the Recruitment panels 
of Stonogaphor (Enlisii) anu Craft oaIior (BivI) stayd 
cncel1ed. 

(B. Kalita) 
chairman 
fly. Eectt. Board :: Guwahti. 

Gopy forwarded for information and n/action to:- 

aM(P)/itLG. 
GM/Vigilance, MLG. 
Root -b. S0ction In Office. 
Notice Board, 

Sd'- 
(B. Kalita) 
Chairnr, n 
fly. Rectt. Board :: Guwah-tj. 



ORE THE CENTRAL JDM IbTRiTIVE TRIBfflL 

GU14AHWII BEN UiO 

IN  THE MATER OP : - 

O.A. No 0  149/96 

oritosh Kunar 

Vs0 

00• kpplicant 0  

Union of India & 	Resporidonits 0  

AND 

IN THE MATTER OP :- 

Additional written statements on 

behalf of the respondents 0  

The respondents beg to state as follows :- 

10 	 That tileswOcin respondents have already filed 

their written statements in the aforesaid 00A0 However, 

after filing of the written statements, the appliàant prayed 

for certain amendment to the Original Application which hs 

s-moe been allowed0 tihore-after, the applicant has filed 

eonsolidaod O.A. Instead, of repeating the contentions 

raised in the earlier written statement, the respondents 

crave leave of this Hon 'blo Tribunal to refer and rely uporl 

the sane at the time of hearing of. the instant 00A However, 
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since the amendment has been allowed which has now been 

incorporated in the consolidated petition, the respondents 

beg to file this additional written statement dealing with 

the amended portion. 

That the respondents have gone through the 

amended portion of the 0.Ao and have understood the contents 

thereof. Save and eo opt the statements which arc specifically 

admitted hereinbelow, other statements mode by the applicant 

OTO categorically doiod. Purthor, the sateiaonts which are 

not boine on records ore also denied. 

That in the earlier turitton tatonont, it has 

already been stated that the selection in question prsuent 

to which the applicant has stakod his claim for appointment 

has already been cancelled in view of the various irregula-

rities and maipractices in the selection. The irgularitios 

found in the selection of Junior Stenographer in scale 

Rs. 1200-2040/- against Employnont Notico No. 1/95 dt 26.4.95 

conducted by the Railw3y Rcerjtmcnt Board, Guwahati, which 

has fl0C08$iatod enneolIntion of the entire selection are 

as foiiowg :- 

(a) 	In the advertisement of Jr. Stenographer, required 

qualification was mentioned only as Matriculate without 

indicating anything about the qualification of diploma in 

t 

•, 

Contd. ...3 
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sho rtivind and type-writing. The advertisement also did not 

stipulnto production of diploma certificate. As a result, 

many of the candidates did not subnit the sane although 

they were qualified both in shorthand and typo-writing and 

had diploma certificato. However, the Railway Recruitment 

Board, G-uwahati, rejoctod the candidature of many eligible 

canuidotes on the &ound of non-submission of diDlona 

certificate, thereby deserving eligible candidates were 

ueprivod of considorat- ion for selection. 

(b) 	 Sample test chocks revealed miStakes in totalling 

in the wAtten pap or and in computation of marks which has 

resulted in empanolraent of candidates securing loss marks 

and exclusion of candidates securing more marks. 

(e) 	In the recroitnont Process, it has been found that 
all the thro stages of testing, the knowledge and quality 

of the candidates have boon handled by a single indivjdu1 

(Member Secretary, Railway Recruitment Board) instead of 

getting the works done by different qualified persons as 

under :- 

Setting of question paper for written test. 

SOlcctiOn of  dictation passage. 

Preparation of final narksh.00t including marks 

for Viva-voco test only done by MS/RB himself 

without any signature from other two momber. 

This has raised 4uhts of malpractice by MSJRB, 

Contd.., .4 
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(d) 	As per Boarzxl'a extant instruction 1 5% of marks for 

written test and Viva-voac together is roqui.rod to be fixod 
for Viva-V000, But in the subject selection, B/Guwahntj, 

had adopted 15% of the sun total of marks for written tost 

(200 marks) Shortlinrid test (300 marks) as well as viva-voco 

marks (90 marks)0 The marks of shorthand test (300) wr, there-

fore irregularly included in computing the marks for vjvO-v000 

test 0  This has allowed the selection authority unduo flexi-
bility in the final allocation of marks of a candidate thoi.h 
he might have secured less marks in written test 0  

(e) 	In a number of eases it has been no ted that marks 

once allotted in the shorthand trcmnserj.ptj0 shoots have been 

over-written/defoced and now marks allotted, ostensibly to 
favour the candidotes of ovaluatorts choice. 

It hr .is been noted in some COSOS, that thougi the 

shorthnd dictation scripts do not contain certain materials of 

djctted Passage, the typo transcription shoots contain the 
material of the d1cttd Passage and in a bettor wOy. This 
indicates adoption of malpractice in conducting the shorthand 
test. 

(g) 	On a visuol chocking, it has boon noted that in 
certain answer scripts (trnsrip-bio shoot) containing Poor 
performance, higher marks have been allotod in comparison to 
that containing better per forna nec. 

Cotd. .. .5 



, ' 	I 	• 	1 	- - 

.1 

_ 5- 

he noove irregularities in the selection are only 

illustrative and not exhaustive. In any case, with the 

above irregLilarities detected in the selection, the respondents 

were left with no other option than to cancell the entire 

selection. By doing so, no irrogalnrity has boon coiitted 

by the respondents -rather the same has boon done in the 

1a2ge3,  public interest which has also brought confidence 

among the public. The irrogctlaritiec were detected upon 

an enquiry conducted by the Vigilanco Doptt. of the Ri1lwy 

and in consideration of such enquiry, the selection in 

question has been cancelled and the applicant should not 

make any grievance against the sano. 

4. 	 That with regard to the stnternts mdo in 

paragraph 6.17 of the O.A., the respondents reiterate and 

reaffirm the statements made hero-in-above. 

.5. 	 That tinder the facts and ercunstancos stated 

above, none of the grounds urgod by the applic ant towards 

granting the reliefs prayed for are sustainable and accordingly, 

the oppljcnt is not entitled to any relief as has  boon 

claimed. 

6. That in view of the facts and circumstances 

stated above, the O.A. is liable to be dismissed with 

co st. 

Contd. . . . .6 
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.LRIPIQ_ION0 

aod 3bout 3- 

yoas v  by occupation ±ailway 6eTvioe v  working na 

eputy Chief Personnel Oficor of the N0i Railway 

ackainistration, do hereby solcnnly affizi and state 

that the statciai made in paragraphs 1 ad 2 are 

true to ay knowledge, thoso ma do in paragraphs 3 to 5 

are true to iy information being matters of records of 

the case which I believe to be true and the rests 

azo my hinbie suindssion before th±& Hon thic 

Tribunal 0 
 

DEPDTY CFIIEP PERSOMTEL OPPI CER 
NORT}IAST ITONTIEF PAIINAy 
M1MG-11011 :: GUHt.TI 
POI & ON BEI-IAL' OP 
tTNION OP INDIA 0  

- 

( 
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IT ThE CENTRAL ADifl'TITRATIVE TRIBUNAL 

GU'JAHATI BENCH 
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O.A.No -.149 /96  
Shri Santosh Kumar ...App1icnt. 

r )  

Union of India & Ors. .. .Respondeflts. 
ìç 

• 	I 	
•1% 

• 	 - 	 1 
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- 	
In the m ,itterof : 

Rejoinder of the ap1icnt :ginst 

the written statement and Adul.rjtten 

Gt.tement filed by the respondents. 

That the copies of written statement as vzell - 

as Addl.written sttement filed by the respondents have 

been served upon me through my counsel and going traigh 

the contents of both,1 have understood them thoriy. 

I consider it necessary to file a rejoinder and as such 

same is filed as follows :- 

That in pra 5 of the written sttemnt it i 

stated that - ....As number of complints have been 

received Elleging adoption of müpractice in the z.bove 

recruitment and some are under investigation, it is  

requested that no appointment letter f or the post of 

Junior Stenographer(Engljsh) should be issued till cle-

rance given by vigilance." The respondents held up the 

appointment because nuber of complaints hve been 

received regarding adoption of malpractice and entire 

• • 	 • 	 m t te r a....., 

V 	
I 	-  V,,+ 9 k 
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matter ws investigated by vigilance, whereas acting 

upon the vigilance report the raliwny boxrd cánceUd 

• the recruitment panel on various irregu1irities and not 

a single word of malpractice was spoken in the ccnceUa-

tion order. 

That the grind shown in the Addl.written 
• 	••• 	.-••.. 	 . 

statement in pra 3(a) that qualIfication of diploma 

,.olshor;thcnd and type writing 'was no shov in the 
• 	

• 	 • 	 ,• 	 - 	

• 	 t 	 '• 

adertisementis not correct. 

• 	
I' 	 ,q 	 ,.1• 	 • 	 - 

That in p,ra 3(e), the statement goes thus - 

• 	• 	V 	. In number of cases it 	been note&thV marksonce 

-. 	lloted in the snorthcnd transcriptioiiheet hae1Deen 

;over-written/defced ani new marks alloid,'obs:tansibly 

to favour the candidate of evaluator'schoice"In this 

statement the respondents did not state that  the mvrks 

given in the applicant's book was,changed or over-written. 

In this cannection, it is to be stated that in response 

• 	tothe advertisement notice i.e. Arnecure 	IIIas' many 

as 2120 candidates applied and 1520. appeared in the 

• 	written test, out of which 172 were tested in short hand 

speed test and subsequently 47 were sent for viva-oc'e 

test and finally empanelled candidates •wer'e sent for 

appointment. 	 . 

Tht it is very natural as states in para 3(e) 

that in a number of cases it has been noted that m'ks 

once olloted in the shorthand transcription sheet have - 

been over-written/defaced and new marks- alloted,obstansibly 

to favour the candid:-tc of evaluator's choice." In other 

words.. . 

k 



4 
3 

Word6 in the answer scripts of 125 candIdates who were 

decired unsuccesul this over-writing act might htLyq 

done and it never happened in thecase of the applicit. 

60 	That in reply to the statement nade ± pra 

r 	 3(f), the applicant beg to state that dictation taken 

by. one- stenogrpher does not tally with that of ánothèr. 

It is humanly impossible to read and to type o*ut a 

horthand script of one stenographer by another. The 

ppl1chnt appeared in the speed test not to obtain a 

diplo[na on stenography, but to t3ipe out correctly the 

dicttion passage nd as such the allegation of, lprcctice 

does not exists at all. 

9 	 - 

That in view of the fcts stated above, the 

britten statement as well as the Addl.writte,n statement 

filed by the respondents have tot8J..ly failed to rnike out 

the case of tn,lpractice and as such both the documents 

are not tenable uncer the law arid there is a very littie 

heipto this Honble Tribunal-,for arrIving atacorrect 

• 	dc.iion axid as such. both. the documents are without any 

merit 1 	 •• 

That the wrItten statement and the Ad.ditiona1 

written statement speak of crudest form of arbitrariness 

•afected by bias and/or actuated by malafides 

That the present rejoinder is filed bonafide 

and in the interest of justice. 

Verificition,. S..... 
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V E RIFIC AT 10 N 

I, ShriS.-ntosh Kumar, son of Shri R:jendr 

Prasad, aged 21 years, by caste 0.B.C., by religion 

Hindu, resident of Rly. Qr. I0.S&C 5(A) Temple Ght, 

i.0.Pandu, Guahti-12 do hereby so] rnnly affirm 

mnd verify that the citents made in p.ragraph 1 of 

the rejoinder sire true to my knowledge and those mde, 

in prgrph 4 are derived from information from the 

office of the Rly.Recruitment Borrd,Guwah;'ti Lnd rest 

are humble submissions before this hon'ble Tribunal.. 

• 	JW I sign this Verifiction on this t1Ldiy 

of ApTi1 7 1997 at Guwahati. 	 : 

4 
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IU TILE C i TR AL LD1411TISTRATIVE TRIBUN Ala 

• GtIWAIIATI BCII. 

in T113 lianga OF s 

Q.A. No. 149/9 

Sontoh Kurir 	 400 Applicnt. 

Vs. 

a 
Union c, ij & ors.. •.. Respondents. 

LVD 

IN WE IT 	2- 

Reply to the rejoinder filed by 

the tipplietante. 

Tho nnsworing rcspondcnts beg to sthto as follows ;'- 

Thct the zinsworing respondents hrwo gone 

S 

	

	through the copy of the rojoindor filed by the 01pplicnnt 

ctid hcwo under stood the contents thereof. Svo .nd oxcopt 

the sthtonaits vAddi rriro cpccificzlly admittod horoi.inbolow, 

other sthtoixnts rtdo in the rejoinder .ro citogoric.11y 

denied • Further, the sttoixnts which nro not borne on 

records cro also doniod. 

That lQitll rog,rd to the sttornaits iido in 

prph I of the rejoinder, the vasworing respondents 

do not dt anything contrtry to the rolcv.nt records. 

') 	 C ontd.... • .2 

A/ )  

M 



so 2 	so 

That with rogrd to the sthtoncnt$ mdo in 

p.rgrtph 2 of the rca otndor, the .n sworing ro spondorits 

bog to stto thtt the rocruitEnt pznol hs bocn cncllód 

in viow of TCrioUS irrogulritiO5 as pointed out in tho 

vigi3.ncO report. The irrogulztritios portnining to the 

soloction nd publication of the pnnol have tlroady boon 

highlighted in the cdittoritl writtui tttor.xnt. Invosti. 

gtion Was, carried out on the basis of the coltints. 

XrroguaritiOs in tile ontiro procOss of selection inc30S 

ilpracticos also. 

That with regard to the statcitints n4o in 

paragraph 3 of the roaoindor, whilO danying the contentions 

iado therein, the answering ropondonts bog to state that 

in the dvorti sorxrit, submi ssi on of dip loi corti ft cato 

along with app itcation form was not nontionod as a conso' 

quorLco of wiic1i rxny eligible candidates did not 2ubni.t 

thoir certificates along with the application form. As 

a3.roafty stated in the written ttonont, their such 

applications wore ro3octod on tho ground of nom subr ssion 

of diplona certificate which nodloss to says deprived 

tinny eligible candidates otherwise eligible for consideration. 

In the ztdvorti setnt, tho qua3lftcrttiort5 stipulated ws 

as under t. 

Cato gorr 	2 7 Stenographer (English). 

Qlificatton 1 Matriculate. 

Contd.. ...3 



From the 	bovo , it i s c1o'.r that i1thoui tho 

: qwlific?tion 1 trjcuto' wzis spocific].1y 	izitionod 

4th rocuirod 	pood in 8hOrt1Ufld 	ni 	ypc-writtng, 	tho 

advortisornt d1C not rxrztin 'nythtng 	bout the subut sslon 

of dtpi.on 	cortificztes in rospoct of Shorthand 	nd 	rpe.o 

writing. Thus, going by the ztdvortisott, 	1thou1 	it 

ws not spoci tjd to produce the dipon 	corti ft ctos but 

on scrutiny ct zpp1tction forns sro ws irdc ob1tgtorr 

quonco or 	hich the Tt.i1wy Roe uiticnt 	Botrd 

roj octcd ixnr 	pp 3i cti 	s on thc groind of none- subt ssi on 

of dip1n 	cortifictt0 	in support of qulifictions 	in 

hothW 	nd 	ypo*titini, Noe1oss to sty, this 	has 

resulted seriau 	s'orriagO of jvttO t 	Iws crtusod 

pro3udico to nny olitb1e c 	di&tos who uore 	otherwise 

eligLlio under the tcrcs of the zdvortisornt. This hs 

vLtifttod the entire scioction process. 

5. 	at 'with rogrd to the sthtornt s r.,mdo in 

ptrgrph 	4 	nd 5 of the rojoindeD, the tE1swOrinC rrispon- 

dont 	beg to 	tto tlwt in 	number of czos mtrks onco 

8 
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11ottod worca 	hnngcd, ovcr wrttton/dcfcod 	nd riow 	rk's 

were a11ottd by tho ovztbitor. This I s onâØ of the groundS 

for thich oritiro soloction ws 1oLd to be v1t1tc 

'atcordingly l  the ontiro soleetion ws cincc11od. As red s - . 

stc'toncnts rogrdirtg nuubor o 	cndi&tOs tpp11od for the 

post 	pperOd in the written tost, spooi test t6dt  v1v 

voce to st , the tnor1rtg r ospondont s bog to sttc 	ihcn 

ivroi1ritis woro dOtoctod through"out the procoss 	of 

sooctiori anongst the said ctndidvtos, rts 	policy dciion, 

the ontiro selection w 	ctncOl1C<1 • 	ttdst the irreglrit1s 

iorQ dotectod, such cnccllttion of selection ws the best 

cOWO oper 	which noci1css to 	y, 	hcs brought confidence 

to the public In g cncrctl, nore particu1rly, the eligible 

ä'didatcs who cithor tpjcrod in the selection or, cou]4 

not IPPOnr In thc sciecti n bocniso of non subnission of,  

ftcP16 mr, cortifictes, In such I. s(lo<tIon wherein such 

irrogulritieS vs pointed out in the additionvl 	written 

stvtonont cone to light, It is iririiteritl tas, to 'whether 

there ws v.riy ovor-writirig 	nd/ov 	&lition of new nrks 

In Iny pnrticulvr pmswer script. 	The se3otton 	process 

* :. 	•qinot be thdIviduli od inmd will hivO to be tikon 	,s At 

whole. Arriig the 	p 	S.cants who hvo 	pprochod thi S 

'ion' blo Tribunal by ft lia, various 0 • (is, It hs boon found 

that there is Ovor-Writing to the m.mxk9 alroMr 	allotted 

by the ovvluitor. In sorxi cv sos tothiling ni stakes 	were 

also detected. Mention iy be tdo of 	(hri 2. 3. Dvs 

(Applictrit in 0.4. 146/96), 	nt. KanU.a 	oka (applicv.rit 

- 	r 	- 
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 That with raeard to thc sthtcncnts rny10 in 

prtgr4)hs 7 1  8 	nd 9 of thc rojoindor, tho :nwOring 

rospondonts ctogor&ctlIy donr tho contcntns rtisod thorcu. 

.. jn nnd the npp3lc ,.nt is put to the strictest proof thereof. 

It is cttogoriclly denied that the written sthtents 

filed by the respondents spoka of crudest torn of ctrbttrn 

rinou offactod by bizaod end/or ctuttod by ulfido. 

The soloction in quostioa hs bocn ctncolled with a view 

to bring ft1rness and trnpironcy in the uothod of 

selection. The 	pplicnt cmnot clda re n nttor of courso 

for being nppotntod to the r.i 1wty service. Atddst tho 

irrogulwtios dotoctod in the entire process of soloctin, 

there ws no: option loft for the cototcnt authority to 

cncil the ontiro selection which hs broutjit confidence 

unong the gonorzi pubi3 c, ttoro pzr ti cultr ly, =mgst the 

eligible cndidatos. 

That in view of the facts vad circutisttncos sttod 

tbvo, the cncollrtion of the selection vs 3ust nd proper 

and the lion' blo Tribuzuil wotUñ be rcluct.rit to interfere 

with the suio and the 0.4* filed by the ctppitcnt is lfttblo 

to be disnissod with cost. 

Vori ti ctti on... . . .7 
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I, Shri 	( 	 , god bout 

'yors, by oceuption fliity Service, working n 

Deouty Chief prono1 Officer of the NorthOst Frentior 

• flj1wy, do horoby soion1y tiffirm '.nd sthto tlutt the 

sthtorncnts cic in prgrphs 1 and 2 .ro true to y 

iow2cdO, those ttdO in ppI?S 3 to 7 '.ro truo to 

my informition being izttors of mcords of the cso, nad 

the .rcts e.1 re my hurtle submission before this Iton'b10 

r5buna1. 

DE1JTY ChIEF pTflOtflEL QITIC 
NORiE3T FROITTIM RIILWAY 
14 tLI G( a; OU49UTI 
FR & 	131ILF OF 
UNIOT OPIDI4i 
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